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'for the applicants and also Mr. 

(haudhurj, learned Addi. C.G.S.C. for the 

respondents. 

The application is admitted, call 

for the records. Issue notice to the 

prties. Returnable within four weeks. 

List on 8.7.2on4 for orders. 

Penency of this application 4ial1 

ndt he a bar to the 

corisider the case of the 

grnt of Temporary Status. 

/ 

respondents to 

applicants f Or 

~Memher (A) 

• 	
\Z.8.2004 i  

mb 

j i 

-- 4 

\ 
• t/t J_t oçs 

, 	 cL 

LL )-ftL 4/D -ô 	 • 

J- . 
(fl 	L7 

Mnber (A) 

List vu 	 ror 'rers, 



POW 

04A.131/2004 

11.8.2004 	Since 	the matter involves 

A the question of jurisdictipn over 

PlO 
-' .' 	 BSHL1 let the base he listed on 

('1 	... 24.8.2004 before the Division Bend 

along with the connected matterE. 

O 	o . 

c1A4 . 
Member (A) 

bb 
o QL 	 0' 

/........ 
/ 24.8.2004 presefit: The Hon'ble Stir! D.C.Verraa, 

vice-Chairman (j). 

The Hon'ble Shri K.V. 
• . .. 	 prahiadan, Member 	(A). 

Ms.U.DaS, learned counsel for 

the applicants and Mr.A.K.Chaudhuri, 

. 	. 	 ,. 	 . •. 	learned Addi .C.G.S..0 • for the. repon- 

-, . 	
.. dents were present. 

/ 	AS prayed four weeks time is 

granted to the respondents to file 

reply. 

List O 	28.9.2004 for orders. 

. 	. Member (A) 	 Vic-Chajrman 

.bb 

: 	 25.11.04 	On the prayer of mr A.K.Chouh.uiy 
learned Addi .0 .Q.Se six weeks time 
is granted to file written statement. 

List on 17 .1.05 for order. 

•.. . 

- . 	
. 	 Member 

pg 

1602.2005 Preent : The Hon'ble Mr. M.K,Gupta, 
- 

4 	 -• • 	 . 	.c 

. Judicial Member. . 	• 	* . 

None appears for the respondents. 

No reply has been filed. In the intere- 

A'--4 	,2 st of justice time is extended for 

filing reply. List on 22.03.2005. 

IvJ.OTj 
• 

Meinbr (J)' 

mb 
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O.h. 131/2004 

- 	
•. 	

f 

- 	 1 

2e.3.2005 oPresent s The lionOble M•  Justice e. 
Sivarajan. Vice-Chairman. 

At the request of Ms. 1. Devi 1  

learned counsel for the applicant the 

case is adjourned to 31.3.20059 

Vice-Chairman 
Mb 

	

31.3.2005 	Post en. 27.4.2005. 	 (J 

44 
Vics-Chairman 

mb 

	

279 4,2005 	At the request of Ms. B. Devi, 

	

- . - 	- 	 learned counsel for the applicant, the 

cáse is adjouned. List on 29.4.2005. 

H ....... 	 . 

Vice-Chairman 

mb 

- 	 20.4.2005 	Heard both the counsel for the 

p4ties. Post oft 18.5.2005 for hearing. 

Written stateient if any in the meantime. 

Vice- hairman 

mb 

I, 



• 	 O.k. l3lof 2004 
''.5• 	5 + 	• 	

S • 	
18.545. Mr.B.C.pathak and Me.U.Das learned couna 

appearing on behalf of the sam submits 
041 

that 	 important quasi' 
tion as to the jurisdiction of the Tribunal 
t involved and they would like to address 
onthe said question as preliminary issue. 
Mr.M.Chanda learned counsel for the .ppli. 

óant'in O.A,Ho.2'0f 2004 s"bm.tts that the 
• 	.1 	 - 	• 	S 	 - 

• 	 .:. - 	 facts and circxetances of the appliaant in 

	

.S•Jt. 	tL 	•- 	• 	•_, 

that case is different • peat these cases 
alongwith other cases in respect -of which 
listis furni.hed'by Mr.*.C.pathak for 
hearing on 8.6.05. 

'.. '.. ' 	 • t 	 . 	 vice.Chairman 
Im 

• 	 806.05 	Since the jurisdiction aspect regarding 
maintainability of the application against 

the BSNL *  as respondent is raised in the 

application, I am of the view that the 
N . 1ADJ,. LA'vi 	 - 	• matter must be heard by the Division Bench. 

.POst on 16.6.05 before DivisionØ Bench 
• .• 	 ••• 

- 	 Vice-Chairman 
•.•• 	

•\••. 

1 	

• \16.6.05 	After hearing the. counsel for the S 	 • 	S 	 . 

pai

S

esat some length on the 
• 	 •. 	question of preliminary jurisdiction 

•. 	 we feel that the parties have not 
-A 	

- - 

• 	 placed all the relevant records'before 
us .  In the circu m stan ces we direct the 
parties to file all the rekwapt oap'ers, 

&3 	L411. • 	 memoranda 	of 	the / CertraI 
I-' 	

) "• 	 I 
Gdtrernment and theBSNIftj a 

• 	 proper consideration of the question 

ofjurisdiction. 

Post on 22.7.2005 forhearing. 

Memer 	Vice-Chairman 
• 	

S. 

pg 
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22.7.2005 	Since Mr.B.C.pathak, learned 

unsel for the BSNL is unwell post 

on 10.8 • 2005. 

le

•  

}4ember 	 Vice-Chairman 

bb 

	

10.8.2005 	Post on 16.8.2005 at 2.30 P.M. 

Member 	 Vice-Chairman 
• 	 mb 

16.8.05. 	Mr.B.C.Patha)c, learned counsel 

appearing on behalf of BSNL submits 
that 

he is not well and requires time 

to fully recover. Therefore, all these 

• 	 matters has to be adjourned to another 
date. 

Post the matter on 22.11.05. 

Menber 	 Vice-C irman 

in 
• 	 22.11.2005 	Post before the next Division 

Bench. 

Vjce-Chaizman 

nib 

:- 
4c ii#v,  

"  

2.1.2o06 	Heerd iearne1 counsel for the 

parties. Hearing csnclude. Judgment 
de1ivere in open Court, kept in separ-
ate sheets. The application is ctisi~488-  
ed as without jurisdiction with liberty 
to the applicants to approach the appro 
priate forum. 

C/A 
Me'nier 	 Vice-Chairman 

nib 

p 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

QA. Nos. 131/2004 

DATE OF DECISION: 02.01.2006 

Sri G. Dewraja & Oi's. 	 APPUCANT(S) 

Mr. S. Sarma, Ms. B. Devi 
	

ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS- 

U.O.I. & Others 
	

RESPONDENT(S) 

Mr. A.K. Chaudhuri, Addi. C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLF MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE MR N.D. DAYAL J  ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other y' 

• 	 Benches? 

CS 

Judgment delivered by Hon'ble Vice-Chairman. 
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IN THE CENTRAL ADMINISRATIVE TRIBUNAL 
GTJWAHATI BENCH 

OrigirI Api1icaflon No. 131 of 2004 

Date of Order This the 2nd January 2006. 

The Hon'ble Mr. Justice G. Sivarøjan Vice-Chairman. 
The Honble Mr. N.D. Daval, Administrative Member. 	 4' 

.1 

 Sri Gojen Dewraja 
 Sri Gakul ch. Bora 
 Sri Dilip Borah 
 Sri Luit Kr. Gayan 
 Sri Tarun Kalita 

All are working under the Department of Telecommunication 
Nagaon Telecom Division, Nagaon. 

Applicants 

By Advocates Mr. S. Sarma and Ms. B. Devi. 

- 	Versus - 

 The Union of India 
Represented by the Secretary to the 
Government of India, 
Ministry of Communication, New Dethi. 	 • 

 The Bharat Sanchar Nigarn Limited, 
Represented by its Chairman 
New Dethi. - 1. 

 The Chief General Manager, 
Assam Telecom Circle, 
Panbazar, Guwahati - 1. 

 The Telecom District Manager, 
Nagaon, Telecom Division, 
Nagaon. 

Respondeits. 
By Mr. A.K. Chaudhuri, Addi. C.G.S.C. 



2 

ORDER (ORAL) 

SWAIWAN. J. (V.C.) 

Heard Ms. B. Dcvi, learned counsel for the applicants and 

Mr. A.K. Chaudhuri, learned AcldL C.G.S.C. for the BSNL. 

2 	The matter relates to regularization of c-as uai labours in the 

Bharat Sanchar Nigam Limited (BSNL for short). Mr. A.K. 

Chaucihuri, Adcll. C.G.S.C. for the BSNL has raised a preliminary 

objection regarding jurisdiction in the written statement. He has 

also placed before us a decision of the Honble Gauhati High Court 

rendered in W.F. (C) No. 160312004 and connected cases decided, 

on 28.0.2005 in support. 

3. 	Ms. B. Devi, counsel for the applicants submits that she is 

aware of the said decision. We find that the Gauhati High Court in 

the above mentioned decision in regard to the regularization of the' 

casuI labours in the BSNL, has held that in the absence of a 

notification under Section 14(2) of the Administrative Tribunals 

Act 1985 this Tribunal is not having jurisdiction over matters 

relating to BSNL. Admittedly, there is no such notiflcation.. In the 

light of the above, we hold that this applicatioin, is not maintainable, - 

Accordingly, the application is dismissed las without jurisdiction 

with libert to the applicants to approach the appropriate forum for 

'S 	 relief. 
 

Issue copy to the counsel for the parties. 

N. 1). DAYAL) 	 1G. SIVARAJAN) 

ADMINISTRATIVE MEMBER 	 VICE. CHAIRMAN 

/rnb/ 
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Appl icants.  

H 	 I2... 

of :r.nd i. 	n 

:LLL2 

/ i 	the 	applic ants 	are 	work mo 	as 	c::sua]. 	wc:r4:r 

the 	i: i 	cc:m 	District 	rinaqr, 	rap:n 	ie i ecom, 
.ti::ei" 

Div.si ..) n 	 They 	are 	aggrieved 	by 	the 	action 	c. 

ii Resf:C:1fldefl ts 	:i n 	not 	e•tnc: :inc 	the 	benefit 	or 

jLd.O(flt 	purE.Ltaflt 	to wh ich 	a schemebeen 	prepared 	for 

iconfirment 	of 	t emp ora ry status to the Casual 	Wr::er 

app.l ic ants 	aT onw:i. th 	oti" e r 	had 	approached 	the 	Hon 	b I e 

Tribunal 	by way of 	fi I inq CA No31/2:100 seekinç 	direction • 

towards 	the Respondents for granf of temporary st.atu5 	The 

H Honbie 	Tribunel 	was p1ease to allow the aforesaid 	CA 	as 

recjerd the ap 	I cents became they have comp I eted 24h0 days 	in 

H 	a year= 	The Respc::ndents 	in 	the 	name of 	reverif i,caticn 	have 

tr:ied 	to 	'frustrate 	the 	claim of 	the 	appi 	cents 	by:t.ssu:ing 

dated 	1801 	This Hon'ble 	Central 	Administret::ivf? 
the 	order" 

Tribunal s 	Guwahat :1 	Bench was pleased 	to ness a 	:iudc:me n t 	in 

b y  the 	judqment and order dated 3902 	in CA No289/01 
H 

by 	whic::h 	the 	Hon 	b Ia 	'Tr'ibunal 	di re;:t:ed Respondents 	to 
ors 

a 	res.ponsibie 	cc:rmm:ittee 	for 	van 	fice:ion 	Of 	ci I 

the'r,:asu.el 	].c'Lrr 	The 	e:::p.icants 	are 	now 	aggrieved 	by 	the 

in 	nr.':t: 	 the 	Temj::or"ery 	3 1"et's 	in 	spite 	of 
Respondents 	 qrant:inc3 

daract3.ofl 	issued by 	the 	l'cn 	b1e 	Tnibunal 	by 	the 
c::learcLt.t 

and order dated 28901 passed in CA"o.316/20001  
.judpemtn 

Hence 	thisapp1icatiofl 

H 

, 
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BEFC:'FE THE cE:t'rL ADMINISTRATIVE TRIBUNAL 

13  LJW4(T I 	3ENc:::•• 

n app :t. i C at I on under ccc: t i on 19 of the Cent r1 
dm:in:istrative 'iribna]. Ac:t i935) 

• 	BETWEEN 

• 	1 	Sri (30j Efl DeIJrE3.3 a 
Sri SaI::u 1 Ch 	Bc:ra 

::]T"i 	I) 	1. i:: 
• 4 	:r:L L,t:i.t Kr. Sa:y'e.n 

5. Sri T.r'itn Kal :ita 

:i are tork I nç under the Dep artmcn t. of '1 ci acorn-
f..n:ic:at i.Ir 	r'c?a::)r "Fe]. ecorn D:i. v is ion 	Nap son 

0. 

1. 	he t...on of fndis 
Reprcscntec: by Secretary to the 
Sovt of mdi a 
Mi. n I s ry of Commun i cat I on , New Delhi.  

2 The Briarat Ssnsar Nigam L irni •hd '1 

rep resen ted by i ta Oh a :i. rrnan 
New )€ 1li1 

3. The C! :i cf Oer'erai Manager,  
Assam 1cec:om Circle 

6twarat i--I. 

4 	The '1:tec:(:m District Manaer,  
Napac:n 	Teiec:om Divic.ic:n 
Na'acr' 

Respclridefltsn 

DE:'rIL.S 	o m'- :rccir:I:C)N 
S 

I 

I. 	 p'i",..fl:. EiII'ST Wi-'4I.]i'-i 	TF'FS 	PPi._F'L'TION! 

is 	rt.oE 

This 	ar:Ipii caticc is 	made t. 	j: aoainsfl 	action on 

the 	pa"t 	c.the responden s in not granting 	the temporary 

status 	and 	subsequent requl ar:isat:ion in 	the 	1 içht of 	the 

judgment 	passed by 	the 	f.pe::< 	Cour'c and the scneme made 	for 

casuai,atOurer 

/ 

S 
I 

1' 



S 
S 

2 L1Mi1IUN 

The 	anp Ii c: an 1; 	ci er I. ares 	that 

appi :jcatic3n has been Tiled within the 	1n 

rescri. bed under sect ion 21 of the C::ntra 1 

irabu!iaj. (ct 1935. 

the 	instant 

itaticn 	per'a(:)d 

dm :1. n et rat i. v e 

::, J[JR:[sDIc:TIci 

The app licant further declares that the subject 

matter of the case is w:ith±n the jurisdiction o f the 

dm:i.nist.rative Tr:[bi.nai. 

4 F(CT8 OF 1'HF 	8E 

4 1 	Thatt the applicants are C:: it I a ens of m.d I a and as 

such they are entitled to all the rirjht';, privi leqes and 
S 

protect ion as civaranteecj by the Cc::nsti tut: ion of mi a and 

I awe f rameci thereunder 

42. 	That in the instant app .l.ication, the applicant are 

casual worker presently hoidinq the post of CaSual worker 

under the "1 & M Nacaor 	:coi'dInQIvt;he cause of action and 
	

p 

relief souqhi: for by the applicants, are s:imi. Jar hence 	pray 

that .. ...ey may be al :,cA;ec tojo in tope ther in 	a sinn Ic 
S 

S 	 application :tnvokinçj rule 	( 	of Cen€:ral 	cldmin:iStrat::ive 

Ira k::'una). (roc:ee'dure ) Rul es, 1987 to man a mice the number of 

l:it:iation as well as the cost of the applic:abon. 

3 	That the app ii c: ants are presently wc:r1:: I nq as 

casual workers and all of the in were appo:inted 	in vario.is 

dates 	rcncinq from 1987....89 on ccs..ta]. basis 	.... he 	aç:fl4:l:ic:ants 
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are at - presen 1: drawing the :i P WQ -E UfldE P departmental p ay  

1JE 	(r11c"ri t.L II show that they are casual workers Of the 

)ep I; of Tel ecommun ic at I on and hence the appi ic:: ants p ray for 

a direction to the respondents to produce all the relevant 

documents at the t i me of he er :t no of the c: eec 

For better a prec::iati on of the 	factual Position 

the app] icents crave leave of the Honble Tribunal to enne> 

all 	their c:rtif:ic:ates as Annexure—A col. ly They are st:i 11 

cc3nt: inu nc in thai r rasper i ye posts as stat e::i above 

44 	That some of the s:imi larly situa'i:ed epioyeeS 

balonoinq to the postal Department had approached the 

Hon bIe Supreme Court for direction for reç;ularisatiOn 	as 

has been prayed in the instant appi ic:ation and the Hon 'ble 

Sup reme Court act :1 nc! 0 nth a I r Wi' :i t Pat I t ion and Issued 

c:ertain direct;ic:ns in reciard to reguler:isetion as well 	as 

prant of temporary status to t:hoee c:asual I abourers o'f'l;h(? 

Denartoent of Poete It is pert:inent to rnent:ion here that 

c::] aiming 	similar" bene'f it 	a group 	of 	s:im:ila-rly sit 	tcd 

emp :Eoyces under the respondents I a 	of deer'tieflt of 

ic lerc:mg.,tniratiC)n had alsc:i approached the -ion 'bl e Supreme 

Court for a similar direc::tion by way of f:il inn writ p.etit:ion 

(c:) No. 128/89 (Pam c3oF3a]. & 0 r's Vs= lJnion of India & aprs) 

along with several writ ::at:itio'i :i e I246/86 I248/i3 etc 

In the aforesaid writ pct:itiOrIS the Hc:n 'ble Supreme r:ourt 

was plaased to pass a sim:i].ar direction to the respc:ridentS 

authority to prepare a scheme on a rational basis for 

absoriD t ion the c asua i :t aboure rs as far as poa.s lb I e who have 

be en work:: i nq more than one year in th all" rasp ec::t I ye poets 

Pursuant to judgment the Govt. of Ind e MiIstrY of 



~4j, 

S 
6 

C::orunictcn 5 	prepare:t a scheme in the name and st:'i a 
Cas..ta I 	L. abDu r'e re 	(G r ant 	of 	Temporary 	Status 	and 

Requl risation) Sc:heme 1989 and the same was commun:icated 

vide letter no29'1/9-b1N dat;ed 711 In the schema 

cartel n bane 11 ts c!rentec:J to the casue 11 abourers sz.c::h as 

iconfarment of temr:orary status 5  wanes and dci ly Rates with 

reference to minimum pay scale of requler GrpupD officials 

I nc: I ud I nq )/FlA a tc 

Lop I as oft the Apex Co.trt Judqme n I; and the 

above men I; ion ad ec: h ama :i s annex ad 

harawl th and marked as (nnexure I and 2 

4.5. 	That as per the Annexure '2 schema as well as the 

direc::ti.ons issued by the Hon 'ble Supreme Court. (Annecura1 

in the cases man t :i oned above the app I i. c: ants are ant i t 1 ad to 

the henefi ts described in the echema The applicants are In 

possess i on of all th i  qualifications mentioned in t he  said 

pcheme as we l l as in t h e afor esai d verdic t of the •r a 

! Supreme C:Duy't and more spec: :i f ice 11 y i. n the dat as d esc: rib ad 

in the Annexure A may be referred to for the bet tar 

appreciation of the factual pos:Ltion 

4. 6. The I: the 	respondents after 	issuanc.:e of 	the 

:;.fcypajcj scheme issued 	further 	clarificat.:i.C3n from time 	to 

time of which mention may be macia of letter no .269-4/93-STA- 

I! 	dated 17. 12 93 	by 	i±c:h 	it was 	stipul eted t ha t 	the 

benef:i ts of the scheme should be cn.fer'red 	to 	the casual 

3 aboura rs who were enq eq ad du. r I nq the period 	from 13 	3 E:5 	to 

'72S.BB. 

to p roducihethppiitdn&odorawt5 lbav t imO bfe Heaibth TfbuitH 
case. 



The ap:3. :ic::ants crave leave of the Hor" ble Tribunal 
to 	:rc3Ci{..tc:e 	the said c:r'cier at the time of 	hearinç3 	of 	the 

4 That 	on 	the 	otrer hand cast..tal 	workers 	of 	the 

)bptt of fosts who were 	emnlnycci on :29k 11 	89 were 	eligible 

to 	be c::c:nferr'ed 	't::h.e 	tem:::rary 	st;ut'..s 	on 	sat:Lefy:inc3 other 

i :iqible conditions. 	The 	:; p (,3, aieci 	dated 	29 11 	E9 has 	now 

furtIer been extended up to 10 	93 pursuant to a. 	judpment 

• 	OT 	the Ern.akul am }?.ench of 	the Hon bl e Tr:ibunal cia I ivered 	on 

3 . 9i in 	GA 	\io 	750/94 	Pursuer" f 	to 	the said 	juc:piien 

delivered by 	the 	Ernakulam 1Pr("h 	3ovt of 	India, Ministry of 

C4ommun i c atrion 	issued 	3, at tar No 	6-52/72-"SPD-I dated 	I 	11 	95 

• 	by which the benefits of conferring 	tam orary st;us to 	the 

Casual :Iahourers have been 	extended up 	to the rec,:ru:itees 	up 

to the 10.9.93.  

copy of the aforesa:i ci 3. ettar dated 

1.11.95 as annexeci herewith and marked as 

Anne xure-3 

S. 

I 	 The applicants have not been able to got ho3. ci of 

an authentic cc:py of the said 1. etter and ac::c::ordinply 	they 

pray for a di rect:ion to produce an authent:ic:ated copy of 	ia 

same at the time of heerinp of the instant appi :i,cation 

4 	 ( i r b enefits of the a foresaidjudgment - id 

circular of 	of India i s r equired to be extended to n 

applicants in the instant app 3. icat ion mc:)re so when they are 

similarly circ:umstance with that of the casual wcir.:e 

:ri 	
at 	e 	 5 	

: 

same 

Qellj  

lid 

/ 
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Scheme u; e ;'e pursuant to th e %up T€m:: Cou rt s Jidçm&:n t; 
fflYfliOfleCI 	above. rh?r-e can not be any earthly reasc:n as 	to 

t4iy the 	 :t :i 	t 	1 1 not be € tended the same benefits 

as have been qraribecJ to the :::s,1 :tatr'@rs working in 	the 

D?p t•. 	of Fc)sts 

That the applicants stt:e that the c:2stI 

ielDo.Arers 	working 	in the t)ept;t 	of 	Te.1 ec::omm.tn :L:i1ior! 	are 

siini lariy situatec. Like that of the c:a.;i.ai wor1•ers wor'4::ing 

in the Dept•t; of Posts. in both the c: i es relevant schemes 

was prepared as per the ejirection of the Hon ble Cc::ic.trt 

delivered their Judpment in respect; of the c::asual workers in 

the Deptt of Telec::ommu ric::atin fol lowinc the judqment 

T a in respect of casual workers i n the Deptt.of 

Posts 	S stat ad earl :1. erb oth the Dept.ts 	are the same 

Min:ist:ry :t Ministry of Cc:qnrnunicaticn. Tharafore there is 

apparent di scri mi net; ion in respect of both the sets of 

casual 1 aboure rs thouph workinq unde r the same Ministry. It 

is part:inent: to mention hare that the casual workers of the 

1)eptt of Posts on obtaining the Temporary Status are çgranted 

much more benefited than the casual workers of the Deptt of 

Talecommun:ic::ation Similar benefits are required to be 

Wmtended 	to 	the c asu 1 work ers of 	the 	Dept t 	of 

e1ec:ommuncatzon havinq reo,ard to the facts both the De1tts 

are under the same cni n :i. st. ry and the basic:: found at ion of the 

c:hame for bcth the Cap tts are Supreme Court: s judgament 

referred to above I f the c asue 1 work a re: of the Cap t: t of 

Posts c:: an be granted w i th the bane f I ts as enume ret ad abc::v a 

based on Supreme c:urt s veid:ict there Is no earthly reason 

is to why the c:asual workers of the Deptt of 

lelecoiimunic:at.Ion shc:uld not be extended with the • similar 
aneT :1 

S 

S 
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4 That 	the 	applicants bec:j 	to 	state that 

rakinn a 	san. lar prayer 	a qrc:Llp of casual 	workers 	working  

under 	1as.arn C:irc:te 	had 	aporoac:hed this Hon 'ble Tribunal by 

.'.ay 	of fill nc 	OA No 299/9 	and 302/96 	and 	this 	Hon b 1 

Tr'ibunal pleased 	to 	al :tc:; 	the aforesaid 	app ii c:at ion on 

13 	3.97 by a commcn .judçment and order.  

Pi 	copy of 	the 	said 	order 	dated 

1 % B = 97 is 	annexed 	he rew i th and 

marked as fnnexure-4 

4.11. 	 That the ai:1icants state that it is settled 

position of :L; that when sc::me principles have laic: down in 

a c I v en 	C: ase those pr Inc i p 1 caere requ i red to be made 

applicable to otner similarly situated cases without 

recui rincc them to approach the hion 'bla c:urt aqain and 

aqa :1. n But in a nutsh :i. i c:asa in ap it e of casual labourers 

of Dept t of Posts the Dept f: of Tel ocommun :i cal; :1. on under 

the same ministry has not yet extended the bane f i ta to the 

casual :t ':c(.ArerS workinq under them 

4.12. 	 That the appi icants state that in a nut;hel I 

thai r whole pri even:::aa are that to extend the benefit cf the 

aforesaid sC:heme3S well as similar treatment as has been 

çjranted to the casual workers wor:inq under Deptt= of Pc:ats 

in reparci totr= eat inp the cut of data of enc:aoement as has 

been nodifiad from time to time by issuinq var:iouS orders 

of wh:ic:eniOfl may be made of order dated 19=99 by whict 

the benefit of the s::heme hi as been cx tended to 	
the 

recruitees up to 199b= 



c• c:opy of the order dtec:I 1 9 '9 is 
annexed herewith as 4nnexre 

	

That 	the 	ar:fpl in... ant becis to state 	that 

highlighting the:Lr çr'ievarEce they had aprc:ac:hed the Hon bIe 

riblEnbal by way of f iling OA No.192/98 pr'a:; y:inç f or crant of 

temporary e.tatAs and r'eçu I an set ion The Hon b I e Tribunal 

was p1 eased to di spc:se of the said OA a1onc with other 

:onnected matters vide its order dated 31 with a 

direct:i.on to the respondents to c:onsider their c:cses after 

due scrut:inise of the doc:uments 

c:c?py of the (Dr'dEer dated 31E3 99 is 

annexed he new i th and marked as  

Annexupe-6.  

4.14. 	 That 	the app lic:antt 	beq to state 	that 

prusuan t to the a'for'esci d order dated 31 9 99 the hi cjher 

authori ties o'fe respondents have i sE:rued various orders to 

the i:Yivision1 authorities for furnishinp 

doc:umentB/C:ertiT:LC:a'EiOfl 	to aac:ertain the 	facts. 	To that 

e'ffec:t mention may be made of order dated 9 11 99 issued 	by 

• the respondent no 3 ask I np'for doc:umen ta and c: e r't I fir: at es 

4.15. 	That the eprl :i.c:ants be9 to state that after the 

judment and order dated 31 899 they have submitted 

represent at ions :& nd 1 V I dually h i ph 1 a gh t :i np their dc:; e of 

appo:Lntfflent as WE Li as num:::er of w:rk inca days et:c:: in other 

div:isions 	the casual workers who were also asked to to 

	

• appear in interview held by the reepondent 	However, the  

r@oonder't5 din 	not helc:I any interview in r'espect 01 	the 

	

app l c; 	bjdq 	Iv 	7r- ePLuefti no 	1fiued 

. 
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• 

r'apresentat:ic::tns fi l ed by the a:pi :irar.ts have been disposed 
of = 

r. 	copy 	of such c:rc are 	dat. ad 

14=7=2000 is 	 !ere:ith 	and 

mart:: ad as Ann a 

That the af:::;pl:icants beg to state that barr:.nc, 

the c aces of the present app]. ic ants in all other cases 

interviews have been held for scrut:inisinp the records but 

on 1 y  th a psen t app tic:: ants have been dab ared for the seine 

The respondents have t raated the present: app 1 :ic:an ts 

differently violatirip Artcla 14 and 16 of the Cc:institution 

of tn dna all the ot;her s:im:ilarly placed employees (Casual 

Workers) have been given chanc::e to point; out percC:)nal i.yt;ha 

facts and figures petra:inino to their service particulars 

opportunt ty has not been granted to the present 

app 1 Ic: ants 	Henc: a the act ion on the of the respondents are 

illegal 	and violative of Artic:ie 14 and 16 of, 	the 

Constitution of India= 

4=17= 	That the app]. :ic::ant.s a:iongwith 16 others aggrieved 

by the :in.ctinn/ac:tion of the respondents in not pr'ant :ing 

the t: emr:orary at atus wh :i ch h as. been grant ad to the si ml I ar I 
	

S 

al tu at ad 	amp :t nyc as 	even to the jun 1 nrc 	onc: a 	age in 

approached the 	b 1 a Central Adm:ii strati ye Tribunal 

Guwahati Bench by way of filing UA 1 H Hon'ble  

Tribunal after lrinc roth the parties and on perusal of 

rec:ordss.ibmi ttad by the respondents was pleased to aLlow 

the app]. icatic:n in regard to the present appi ic:ants 

(applicant no=4 i$ 15 19 to the OA No316/2000) 3:irica 

they have completed requisite number,of nays for conf I rnent 

of temporary at; atus and in case of Mrs Dc v:i Ran i Pat 

I 

- 	--i=_=--- 	 ---- 	- 



pp 1 icant no 14 of the DA No 3i6/2ø ) the 	E;pp I ictic.in was 

ci isposed 	•if.  

( copy of the j udcment 	and order' 

dated 28 passed 	in OA 

NO. :31 	/2c::øø is annex .. ci 	herewith and 

marl::ed as 	?nflexLtre ''8 

4 , :L E3 	 T"° at 	th e 	P.espondent;s 	hati e 	cc3nst: i t;t..t cci 	a 

r I f ic at :1 on 	ccmmi t tee 	for Perification of 	enq aç ement 

prt icul arc in pursuance of court case no CiA No 31é/2000 

and issued an identical order to all the appi icants dated 

15 .2001 directing the ape Ii c ei tsto ap:e ar before the 

ver1r1cat:on committee with all relevant documents iT any) 

cm 222001 dLlrinç of'fic:e hours at T.D.M.office Nlacaon It 

is pertinent to mention hre that the direction for 

reverific:ation was piven by the Hon 'ble Tribunal in case of 

bt her applicants to the CiA N i6/2c,00 not in case of the 

present; appi :icants 	bec:ause in reard to the 	present 

appi :icants 	The CiA was a]. lowed and di rec:t ion was ç  :iven to 

prant 	temporary status to then after 	obsarv inçfl 	the 

fonrna lit :1. es 

A copy of one of the said identical 

order dated 15 200 :1. is anneged 

herewith and marked as Anne xi.re'-$ 

That after verification of the records of the 

applicants the respondents have :isr.ued açein an 	identical 

impuqned orders to all the app1cants on 1331 rejecting 

the claims of the appi :ica.nts tak:ing note that the appl icant;s 

have not been in .eiqanemcit under the department since June 

1998, and hence they c ou ld no C 	 L 1 n 1 1 I 

cr:itenie as laid down in the cc heme for conferment of 

I 

I 
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I 1- 
ibl/r&QLt1CT'lsation. 	their 	'.:::aSe3 c:ci,tld 	not 	be 	c:crs:i.cJe red 

• favc:t ab1y 	The a:::l icants beq to state that the Rescon ants 

have 	issued the orciar dated 1. 8 01 wi thc::iut ap'vinc: 	their  

• mind and only to frustrate the hence they !avevic1ted 

willfully and del iberat:ei, the cii. rec:t ion issued by the 

Ion ::Ie iribunal in c:ase of the present appl. .c:mt 

copy of the said impuqned orcier 

dat cci 13/8101 is annex ad herew :1 tb 

and fTa1'keci as Annexure—lO 

4,20. 	 That aanst the :illeqal actIon of 	the 

respondents in yen fyinc: and sc::rutinisinp t:he records of the 

casual t:jorkers number of Lks were filed befor'e the Central 

(Jrin:istreti. ye 	Tnibc.ne1 , Cieaheti 	Bench. 	Since 	c::ause of 

ac:: t :i on and 	rel.i e fs oi.qh t for bth the applicants to 	thc3se os; 

were 	sacne 	the 	i4on 	b1e Tribunal after 	going t:hrc:.ucjh the 

recor'ds of those OAs was p1 eased to dispose of the OPs by a 

c:ommon judqment and order dated 3 	where in the 	Hon b 1 a 

Tr'il:imai found no conf i rmi ty with the 	f indinqs reached by 

the aut:hcr :i ty el oncjw I tb the recorc:ls p roduc:: ad regarding the :i. r 

encj eqeman te In somec eses records md Ic: ated that they were 

enqaqed for more than 240 days whereas in the find i.nq they 

were shown that they ci I ci not se rved for 240 cieys 	The 

Hon b1e fribunal felt that the matters requires, a fresh 	°e.... 

consideration by a r'esponsil:.1e author'ity so that cases of 

e1Iç:ih1e casual labourers were fairly rons:idered The 

Hon 'b I e it' :i bun a I was -further p .1 a aed to issue appropriate  

Cli. rent ion to the ciepartment of Tel ecom and the Ch I ef Gene rd 

Mane en 9  Assam Telecom Circ1e Guwaheti to take appropriate 

steps for cons i. ci er I nq t:h e c:: ase of th ese app ii cents aT rc:sh by 

c:c:'nst itut inq a responsible commi tt:e to go 'chrouqn it for 

S 
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c::nce 	for 	all and scan their rec:c::'rds and if in the end 	it 
found these p cop 1 a re ally h.i :t f i I ad the requ i reman 1; i 1;  would 

I SSUe app rop r I ate di rae t ion to the cc'nc: a rn ad author i ty for 

conf I rnment. of temporary status and thai r absorption as per 

the scheme 

A coj::v of the eel d judcmcnt and order 

dated 3902 in OA No289/01 & o rs passed 

by the Hon ble Central Acninistretive 

Tribunal Guwahati Bench and annexed 

herewith and marked. as Annexure"" 11 

4,21 	 Tha'ue app ii cant. bec:s 	to state 	that 	the 

Respondents 	ac:tinq on 	the dircc:tives cjiven by 	the 	Hon 'ble 

L.,entrei 	4ornnistra'c i ye 	T ribunal, 	i;uwahat i 	B ench 	in 	HA 

No239/01 	re - ver:i,f:jed all 	the 	c:ases of 	the 	lat:oure'rs 	cxc:ept: 

th e 	cases of the present applicants. 	After 	re "verificai.ion 	• 

t h e 	Respo n d en ts have uLd 	a n 	order 	no.RECTT -3/10/P T- 1/8.'."-'''  

dated 	1/2/04 by which the 1espondent have 	reqularised 	the 

services 	6 1 	TBMS. and 27 full 	time casual 	labourers 	working 

in 	the different SSAs. By the said order the service of Mrs 

v I 	Pa ni 	Pal 	has 	a I sc: he en p rant ad 	t ampc:'rary status who was 

applicant 	no 	14 	in DA 	Nc 	316/2000. 	But 	the 	present 

applicants 	have 	not been prantad 	with 	temporary 	status. 

:inspite 	of 	the 	c:lear direction from this Fbn'ble Tribunal 

A 	c::opy 	of 	the 	said 	order 	det:ec: 

1 6 2 2004 	is annex ad 	h crew I th 	and 

marked as Anne xure - 12 

422 	 That the applicants hap to state that the 

judpment and order dated 3902 passed :1. n HA Nos289/01 

Ors passed by this Hon 'ble Tr':ibunal is a judpment: in rem and 

wmajwm 



the 	di r'act :i c::ns q :i van to the respond ants are 	epua ii 
app:t icable to all the casual workers working under them The 

drac::t:on of the Honble 'ir:ibunal 	is vary clear 	and 

unambiguous 	ftar considerinp a ll the aspect of the matter,  

t:he fInn ID Ia Tr :1. bun a i 	was pleased to 	:i. ssue 	approp ii ate 

:i,rac::tion to the Department of I elac:orn and the Chief General 

ian ape r ssam ia I acorn Ci 'rc: 1 a Guwah ati. to take approp r i at; a 

steps for axe mat ion of .al I the cases of left out casual 

workers The abc:rva judgment and order dated 392 is 

equal 1y applicable to all the app]. icents 

4.23. 	 That the app 1 icant; baiis to state that the 

applicants are still t:crtiru.Aing in their respective sEr'vces 

and they have gOB). i -f i ad a. 1 required qua U 'fic at ion as Per 

scheme prior to 199EL, but for the reason best known to the 

fespondents their'- c::asas- have not been cnn..:i.dered for grant 

not been coi'sidered wi'ic:h has i::eer' cjrar'!t;ed to 'I,;he simi l:ly 

it;uated 	employaes. 	The .:;fc:r'ea.a:ici ac't:ic:n of i"-aspo'i ants 	in 

riot: grant i ng 	the temporary st atus which has been granted to 

the si m :i. 1 arty el tu ated 	amp 	nyc as 	and 	even to the juniors is 

per sa 	:i. liege]., arbitrary 	and 	i. iabie 	to be set as:Lde and 

quashed 

4.24. 	 That the appi icants beci to state that they 

are still continuing in their respective posts without any 

terminat:LtDn 	On the other herud the respondents are now 

cirant :1 ncj the temporary status to the juniors of 	the 

epplicant;s 2  even some of the outsiders have also been 

granted w I th the bane f I ts of the 	 statuts. ati..t 

The app I Ic ants i 	\i'i:b4r of the a -foresaid facts and 

rW
opdw  
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• 	 The appiic:ants in view of the aforesairJ facts and 

I rci..rnst anc: as have p rayed for a cii. nec t I on to the respon en te 

to produce all the relevant documents at the time of hearing 

of the case 

4.25.  ThaF: 	the 	eppi Ic ants beçs 	t ost:cte 	that the 

respondents are 	now cir'cn  t :inc 	the 	said 	benefits 	and 	1±11 irig 

up 	all 	poets 	of 	DRM 	w i thc:i..tt. 	cons ide i' I nci 	the in 	c: aces The 

app]. i carts are now in amp 1 oymen t as casual 	work are 	but in 

view of the afor'esaid order dated 	1381 	their services may 

be 	discontinued without: 	qi vinr 	them 	any 	c:ipportuni ty of 

heaniriq. 	In that 	view of 	the matter 	the 	appi:ic::ants prays for 

i an 	interim order directinr 	the respc:ndents not 	to 	d:isanqaqe 

them 	'from the I r present 	emf: loyman te 	and not 	to till 	up the 

posts 	of DRN ii tI 	the 	dis!:::osal 	of 	the 	case. 	In 	case the 

interim 	order 	is 	not 	grants the 	cpplic:ants 	will 	suffer 

irreparab].e Ins 	and 	:i. niury 

426 	• 	That 	this app].ic::ation have 	been 	filed 

bonafide and to seci.,ere ends of justice 

5 	(3FJu\r)s FOR i:E:  1.. i E 	 pp 	pF'rv i i cn 

5.1. 	For that the denial of benefit of the scheme to 

the casual labourers whom the ar.p :t ic:ants union represant in 

the instant case as pr":Lrna-'fa(:3.e rile ci and arortr"ary and 

same are .L :i chic to be set; as:Lda and c.iucsheu 

For that it is the settled law that when 	some 

:::rincipias have been laid down In a 	judgment axter'idinq 

c:'erta,:in benefits to a c::ertain set of amp ioyees 	the said 

cettl 
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nef:its 	are 	rec:lu:Lrcci  to be extendec:t 	with 	the sim:i iar'ly 

a. I t u at ed emj:: 1 oy e e w I t:c:u t requ I r nq th em to app roach Hon b I e 

the court agaIn and sq a in The Cent ra]. Soy t. should set an 

example of a model e.io:er  by extending the said benefit to 

the app 1 Ic:: ante. 

5.3. 	 that the cii scr I e: :i nat ion meted out to the 

memebsrs of the applicants in not extend inq the benefits of 

the scheme and in not L'eat inc them at par wi th post a]. 

employees in violati. vs of ArIic:les 14 and 16 of the 

Constitution of India, 

5.4. 	For th a tth the responder ta coo Id not have ci ep r :1. v ad 

of the benefits of the aforesaid scheme wh:cc:h has been 

spplIcable to their fç 1 ]ç"A) employees whic::h is a].sc. vic:Tlat:ive 

S 

u f 1; 1 r 1 s 14 and 16 of t he Constitutionindia.  

For that the action of the respondents in not 

a, rant i ng the temporary status to the present app I :i. c: ant as 

per thp direc:tives qiven by this Hon 'hI. e Tribunal vide 

j uciqmen t and order dated 28 9 01 passed in OA No 31 /2000 as 

has been dc:Tne in c::ese of Nra, Dcvi Rani Pal who was alsc:: an 

applicant in the aforesaid CA.. The aforesaid action of the 

respc::ndents is per se il]. ec:a]. arbitrary and violative • of 

Article 14 and 16 of Const:.tut:&on of .tncus hanc::e ,c cable to 

be set; as ide and quash 

S ,. 	For that the impuqned order dated 138 01 has be'e'ri 

passed by the Respondent without ye ri 'fying the se "v :i c: E 

reccirds of the present. app]. :ic::ants and without applying their 

mind which is also violative of d:irect:ion passed by the 



hon ble Tribunal In jt.idqnant and orthr ciated 28901 paased 
In DA No 31 6/2000 in case of the p rsen t apf.) I i c ants 	H€nce 

the 	icnpi.cj,ned order ciated 1801 Is per se illegal and had 

in law and II able to be set: aside and quash 

For that the act:ion of the Respondents in not 

O!flp .tyLnq with d :1. rection of the the judqment: and orciar dated 

n.9.2002 passed In OA Nos 289./200 :i & c::rs passed by th I a 

Hon ble Tribunal in case of the present: applicant which is a 

judpment in rem is per sa :i 1? eqal arbitrary and violative 

of (rtic:la 14 & 16 of the Constitution of Ind:ia 

For that in any view of the amt tar the impupned 

action of the respondents Are not suata:L nab Ia in the eye of 

I aw and ii. ab I.e to be set. .as:ide and quashed 

The app.icant craves. aeva of the Hon La Iriburnal 

to ad v arc: a more p rounds both I eq a 1 as we? I as fec:: tu a I at 

the time of hearanp of the case 

6 DET(I LB OF REMEDIES EX11LJSTED 

That the applicant dec:::lai"es that he has ax austad 

Al the remedies availab:i.e to them and there is no 

alternative rsmcdy availabli to him 
0 

I 	j.',' 	NOT PREY I OtJSLY F [ LEE) OR REND I NO IN 	NY o T'HER 

COURT 

The 	applicant 	further declares that he has not 

filed 	previously 	any application 	writ: 	petition or SR.Aat 

req ard I nq 	the 	p r I cv anc as 	in 	rasp ec: t of 	wh :1. c:h th I 

app? :ic:ation 	is 	macse 	bafc:re 	any 	other cc:urt or any other 

Li 	 - 
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I1enc:h of the Tr 1 bun a I or any other' aut:hcr' I t:y nor any such appi bat ion 	writ petition c:r suit is pencibop before any of 

t h C (Ti 

FR. RE!,. lEE sc:Iue!-n FOR 

Hpp1' the 	anc ob i'cumstanp 	st:atert above 

the apl:ic.ji't most respec:tfujjy prayed that the instant; 

apol ication be admitted rec:ords be calLed for' and atter 

heanjn0 the parti. as on the cause or :uses that; ma', be shown 
and rn pausal of r' ec:ords be qrant th fol iowinp relIefs to 

the appi ic:arit• 

B 1. 	To d J. rac: tthe Respondents to romp I 	wi tb th 

udc1men t and order dat act 29 9 20€ I p eased in 04 No 31 6/00 

within a atiDuiaprt time frame 	; has been done in case 	f 

1. ent:LDeV:i Ra n i 

82. 	Tr. 	set aside eric quash the :impup•ned 	order' ci;t:c1 

B. 3.  To di. rec:: tthe resperidCcrj;s . :) ext end the 	bane f :i ta 

of the said schecrie to Dresant coo :t J. c:ents end to req. I cr1 sad 

their' Services, 

di rec:: t 	tb a Respond en ta to comply WI tb tb a 

di rectbon of the 	judoment and orcier d a t e d 3 9 2Rø2 passed .:in 

CiA Nos 289/2001 & tJrs passed by this !!cn 'hi a Tribunal 	in 

case of the !::resent eppi :icents. 

13 Eost of the app1ic::aticfr,, 

Any other' rei:jef,r'piie 	to which the applicant is 

entitled to under the facts and c ircumstcnces of the case 

aii:i deemed fi. t end proper,. 

9 1 NTER IN ORDER !: pypr rjp 

S 
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F> erd I n:: 	cii spc::sal 	of 	th i. a. 	acp tic: at I on 	the 

appi :Lcent:s prey for an :tnterzm c:rcier d:irec::tinçj the 

reapondent.s not to f I 11 up any vacant poets of Del ly R;ed 

Mazdoor's withc:ut first: c::onsicierinp the c:ase of the 
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Spreme Court cii rec: ti v E? D ep rtmen t c:f Te I ec::om t k e b ac 	e 3. 
Csua1 la:zdoors who h eve be en di senc eq cci cf ii: e r ø 3 35 

Ir 	 iDUTt c"Irdie 

	

(:jy:jJ Oi'iqina3. 	Liitr'ie.ci:ic:t::.cr, 

tJr':i't; 	et:itic:n (C.) 	1230 c:rf 19E9 

13n !3cpai. & ors 	 Pet:itioncrs 

U!ic:r1 of :tnd:ie & or'e. 

Wi j:h 

i. t Pet i ti. on Noel 246 1243 of 1936 	177 and 1248 of 
;19i38 

t: SI nQh & ore etc etc 	 Pc ti t I one rs 

Jhion cif Irciie & 	 ...Rec.çcnderrt;e. 

R.  DSP 

We have heard c:ounsel for t'e :etitiorers 	I]oc.nh 
a 	coc.ntcr cff:i.c:!ev J. t 	ee been f1 led rc: ore 	u fIrl IS t. p f o r 	the 

. U ri :ic.:r 	of 	Inci:ia even toen &e hie 	a 3. ted f .:)r' mc:r'e 	i;hen 	13 
m:inutee for appearcrce cif c:ounse]. fc:r 1:hc . J. 	of Inch a 

	

The prir:::inaI a]. J. e a 17 1 	in t:hese pet I tic:!is 	1knder 

, 	crt 	2 (Dr tie 	 c::'r 	?ie:L 1 	t: 	::et: j, 	 is 
: 	 they cr'e 	T"R i 1"I q c,ncier th 	Ic I eccn Department: 	of: 	k;he- 

U1:icDn of India as Casual La ourere. end one c:rf them was in 
mployment for more the n fon' years wii1e the others have 

s:r'veci foe two or three yeare I net. ad of requiarieinc them 
I'n emplc:yment their se rv:ic:es have been term:inated on 33 • th 

9E Eptembcr :t1 8 It:is contended that the 	 e principle 	c'f:h 
cec:ision of this Court in Daily Rated Casual Labour Vs 

c:n of 	india & ore 1988 (1) Section sqLIarei.y 
lee to the petit ic7ner thouqh that was renderccJ in case 

of 	3- E. 	1 F 31. r y e e 	U 	e 	 1 	api 	3 
1 ',c 	(jr I C I j r,3:e(:j by t h .Z t C.- u'r,  5 e 	tN I 	 7 Efl 3 I 

in that case also rE1 ates to the Telecom D7p:r't.mer.t as 
ar1 icr Posts end Teleqraphs Department was c:overinn both 

sections and now Tel ecom has bcc::ome a separate department: 
We find from parapraph 4 of t h e reportec:1 decision that 
cjmmun:icat ion issued to 3neral Manaciers elec:7m have been 
referred to whic:h supç ort the stand of the pet tioners 
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We di rec:t the T ., esponderts to prepare a scheme on 
a 	r-t;:ic::r]l basis for ebecrbirp as far' p oible 	t:he 	cst.ial 

iir 	 c::rit 	' 	w::r'k:i. fc:I 	f:r' rn:ie 	t;hari 
one year :i,n the post:s i:ln cl T•l epr''is I:eartmerit" 

4e 	f:irc: 	t he bough 	in par'aqrai 	3 	of 	t he 	wT'I t 

petitic.n 	:1 t 	has 	been 	asserter:! 	by 	the 	petit'.iciner's 	t:hat 	the 
have 	been 	idr:i. np 	more t:I' - :iri 	one 	year, 	the 	counter 	affidavit: 
does not 	dispute 	that 	pet it:iorn 	No 	ristinc::t:i.c:ri 	can 	be 	drawn 
between 	the petitIoners as a c:]. ass of employees 	and 	those 
who 	ikle 	e 	b el o 	Ii 	- i 	i n 	the 	 r k 	a 	c 	i 

pr:inciplesthar'e"cre the 	erafite: 	of 	the 	deci.s:io.n 	iUSt 	be 
taken 	to 	apply to the pat:i.tioners 	We 	rdinciiy 	cJ:irec::t 
that 	the respondents shall prepare 	a sc::heme on 	a 	rational 
basis 	absorbinp as 	far as prac:t:ic:al 	who 	have 	c::ontinuously 
worked for more 	t:hari one year in the Telecom Oeptt 	a n d this 
shoUt r:! 	be 	done 	wi I; h I n 	ci x 	moo the. 	from now 	After 	the scheme 
is 	formulat:ed 	on 	a rational 	basis 	the 	claim 	a f 	the 
pet it; loners 	in 	terms of the schema ahou 1 d he worked out 	The 
writ petitions ens 	also (:JaspcU3eci 	of 	ac:cordincly 	rheT-• l? 	tfl.]. 
be 	no 	order as to cos+;s on 	acc:oun t of 	the 	"sc: ts 	that 	t:h a 
respondents cc:unsei 	has not chosen 	to appear and contac:t 	at 
t:he 	time 	of 	hearing though they 	have 	fl lad 	a 	counter 
aff J. d a v J. 1; 

( Ranqarath Mi sh ra ) J 
	

C I(uldeep 	:ir'icti ) J 
S 

New Dc 1 h 1. 

Apr:il 17, 1990, 

S 
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C I RCULAR NO • I 
:UVERNMFIT OF 1 ND 1 A 

DEPARTMENT OF TELECOMMUNICATIONS 

GTN SECTION 

N. 269-I0/89--ETN 	 New Delhi 711 .89 

The Chief General Managers, Telecom Circles 
M.THI New Delhi/}Bombay, Metro DistMadras/ 
Calcutta. 
Heads of all other administrative Units. 

ISibiect : Casual Labourers (Grant of Temporary StE tus and 
Recuiarisation) Scheme. 

ii Subsequent to the issue of instruction regarding 
of casual labourers vide this office letter 

N.269-29/87-STC dated 18.11.88 a scheme for conferring 
témporary status on casual labourers who are currently 
epioyed and have rendered a continuous service of at least 
ore year has been approved by the Telecom Commission. 
Details of the scheme are furnished in the Anne<ure. 

Immediate action may kindly be taken to confer 
t+mporary status on all eligible casual labourers in 
adcordance with the above scheme. 

In this connection ,. your kind attention is 
invited to letter No.270-6/84-5Th dated 30.5.8 wherein 
itstructions were issued to stop fresh recruitment and 
e4iployment of casual labourers for any type of work in 
Thlecom Circles/Districts. Casual labourers could be engaged 
after 0.3.85 in projects and Electrification circles only 
fr specific works and on completion of the work the casual 
lbourers so engaged were required to be retrenched. These 
ihstruct ions were reiterated in D.O letters No,270-6/845TN 
dted 22.4.87 and 22.5.87 from member(pors.and Secretary of 
the Telecom Department) respectively. According to the 
thstructions subsequently issued vide this office letter 
No.270-6/84-SIN dated 22.6.88 fresh specific periods • in 
P4-ojects and Electrification Circles also should not be 
resorted to. 

In view of the above Instructions normally no 
,asual labourers engaged after 30.3.85 would be available 

'fbr consideration for conferring temporary status. In the 
dnlikely event of there being any case of casual ltourers 
hgaçjed after 30.3.85 requiring consideration for conferment 

dif temporary status. Such cases should be referred to the 
Thlecom Commission with relevant details and particulars 
regarding the action taken against the officer under whose 
authorisation/pproval the irregular engagement/non 
tetrenchment was resorted to. 

Li 
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3, No 	L'asua I 	L. a:i'er who has been 	rec: ru 1. 't; ed 	after 

:385 c;'oL:td 	be 	nirt€':ci 	';ercpc::r-E;?"Y 	status 	without sr:)ec3.T1c 

a::provai from this office 

4H The 	echeme 	fi,nal:ised 	in 	the 	(nnexure has 	the 

c:',trCUrreflCc? of 	N1,nbe'r 	Finance) 	Of 	the 	Telecom Commission 

v iç'Je 	No $MF'/7./98 dai:ed 	27 9 89 

8 Nec:essar"y 	instruct ic.ns 	for 	expe'd:i t:icus 

lmpJ,ementat:ion 	of 	the 	scheme may 	kindly 	be 	issued 	and 

payment for 	arrears of 	wages re1atnç 	to 	the 	per'id from 

1 	1 0 89 ar renc ed before 31.W.89.  

ASSISTANT DIRECTOR GENERAL (STN).  

Copy to 

PS 	to NU)S W.  

F 	to C'ai riar' 

Member (8) 	/ 	Adviser 	 GM 	(IR) 	for . 	:i,nTor'1atic:n 

I I,' I PS/(cimn. 	I/CSE/PAT/SPB- I/SR 	Beck.,  

1 	rec:ccfnase 	tJn:ion/Assoc: I et.i,c,':r e/Federet ions 

sd ./ 

PGS I 81 (1'I 	D :r RFEc:TC:)R 	L. 	SIN 

a 

- 	 H 	 -'--'--.-- 
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c:uci, 	.J;OURERS 	f:T 	OF 	rr:MPc:wcFY 	ETATUB 	AND 
LtJLcR I 3(1 ioN 	sc:::fE:ME 

Ih is sc:i erne 	shall be called 	"Casual 	L abCUi'e T 

(BHant of _emç:crarv btai;.As and Reclars.at::ion ) 	1ceme 	of 
1)artiient; of Telecommunication.  

ibis scheme will c:c: ne :i.nforc:e with 	effect 	from 
89. :nwarc:1e. 

This scheme :t.e.4aç:01i.c::ab]e i.:c:i the casui 	let:ok.iers 
3. 

 
iye(JI by the t)eprtmen '; of "e 3. ecommun i, cat ions 

4 	 'l'he provisions in the scheme woUld be as under 

Vac:arc:ies.int" the group 8 c:adres in various .::'f'fices of 
,'t;f'•Department of '1e1ec::c:cnrnL.n:icatic::ris 	would be 	exclusively 
ft]. :t(d 	by 	rec:u1ar:isatic:n 	o f f 	c:a.si.al 	labc:t..tr'er's 	and 	no 

c:uts :i ci a ra tjc:t,i I ci b a ap:: :1 ' t ed to tb e cadre e :;<c:: ep t ': i n th e case 
c3f appointment on 	 ir'c1e' till the absorption 
c:ef a).i ex:itinp c:aariai ).ar..trer"s ir.t.tf:il).:incj the 	r.i:iq:it::ility 
qL.a i'ficati or' prescribed in the r'eiavant Rec:ruitment Ru.les 

r'eeLti. an Ch'ou.: r: staff rendered st.'rp1us for any 
rason wi [1 have prior claim for absc:rjttion aqa:na.t the 
e4 sti ng/ future vac ancies.in the case . of illiterate cAsuaj.  
I 'r.::cmarstiie rec3u.'ianisa'l:ion wi:t 1 be ctjrithred only aqal nat: 
th4:se posts in respect of wh:ich ii literacy wi 3.1 not be an 
iipedirnent in the performance of duti as ,They &4o.1id be 
ailoed ape relaxation equivalent to the period for which 
tay had worked continuously as act..a:i labour for the 
cLrpc:)se of the ace limit p'r'escribrd for appo:intmar:t to the 
coup I) cadre, it requ:jrethClk..(t; side recruitment for f:i I ].inq 

:up the vacanc :i as in Gr. D wi 3. 3. be permit ted on 1 yunder the 
c:cndit:ion vhen alic:;ibl e casual labourers are NOT available.  

13 ) 	Ti 3,1 reou 1 an Group P v ac an ci r.ar are avail ab 3. a to absorb 
I the r:ae'.tal labourer's to whom this schema is aplicabl 

'HIe 	c::as.a1 :L.T'ers wc.u.Ic:I be c::onferrad a, 'Temporary 	Status 

as per't.he details aiven below.  

14 

3 	'1' emoc:rr any 	at: atus 	wc....Id 	be 	con 'f erred 	on 	a). 1 the 	c asu a: ri. 
:t .:cbourers currently employed 	and 	who 	have rendered 	a 

c::rn'h inuous serv ice 	at Least 	one 	year, 	out 	of 	whic::h they must 
In 	(206 days 

labourers will be 	ries:i:'ater: 	as 	Tampor'ai"Y 1,:rcJoor" 

.1  
ccNi 

owl 
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) 	Such 	c:onfer'ment 	ofrn:o rary 	status would 	be 	&i tho..tt: 
refei.ence 	to 	the 	c:r'eatior" 	/ 	availability 	of rec:lar 	Cr fl 

ii. i S) 	Corrferment 	of 	temporary status on 	a 	c::;Ltal 	labowere 
wc::.t3.d 	not 	i.nvcl ye 	any 	c::hançe 	in 	his dut :i as and 
rere:ibi I ities. 	The 	engagement 	wi. II 	he 	on del I'y 	ret;es of 

cy on 	a need basis. 	He may be citc:yed 	any where within the 
re::ruitmant: 	unit/territorial 	c:ir'c::les 	on the 	bas:is of 

I 	..L. 

	

1 	.1. 	.,.,L1 	U 

iv) 	Such 	ceewl 	1a[::c:urers who 	a.cnui re 	temporary statue. 	wil I 
not 	however be broucht on to'h the 	permanent 	astabi ishment: 
ULSS 	they 	are 	rre. ectec:i 	throuqh 	raquJ. ar 	eel ec:t ion 	prc,:c::ess 
for Sr. 	posL:s 

6. 	e(Tporary et:att,s would entitle the casual 1 abourars to 
the fo:i. 1:wiI3q ::arati.ts 

:i,) 	Waf.es at d liv rates with reference to the minimum of 
the pay scale of regular sr'o offi cils 	:i:lud:iiç 	D•RA, 
and CC. 

I I ) 	:Eert ts in respect,: of inc::raments in pay scale will 	be 

edmiss:H::le for every  one year of service subject 	to 
performanc a of duty for at least 240 c:i aye (206 days I 
acniriistrative off ic::es ouaer'v:inp 5 days week) in the year. 

iii) Leave entitlement will be on a pro—rate basis one day 
for every 10 days of week.Casual Leave or any other leave 
will not be admissible. They Ti,l. :t also he allowed to carry 

1'1 1 r at their credit on l;:ir 	i'.uiar'isation. 
They i fl L be entitled k fl the benefit of encasement o f 
leave on termination of services for anyr eaeorT or tnar 
ciuit;t:inc service. 

I v ) Count inn of 50 X of eerv icr a rendered under Temporary 
• Status for the purpose of rat:ira:ment beneft after their 

requiar:isat;i,on. 

. 

v ) 	Pfter renderInc: 	three years continuous sarvic::e on 
attainment of temporary stetus the casua:L 1 abourer's would 

• be treated at par with the reu:Ler Sr. I) employees for the 
purpose of contribution to General Provident Fund and would 
also further be ci :icibIe for the qrent of Festival Piclvance./ 

• f'Tj advance on the same cond: t:i.on as are applicable to 
tempere1 ry CT'. :D emplcTyees provided they furnish two sureties 
from permanent Govt servants of this Dep:artment 

vi : 	LJrt: ii 	they are recjul anised they wi 1 1 be 	anti led to 
Productivity linked oonus only at rates as aL::pl icao.ie to 

casual. 1 
9 
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Ti 	 No 	er3e'f:Lt;s other than 	 eoec:i, iec: abcve will be 
aciini.sib : e to casua:t 1 arourere:. with temporary status.  

r:spite ::onferment of temporary eta ue the off ices 

of 	a c;L ai ie!:::Eour may be dnsed with:i,n accordance 	w:i.th 
the relevant prc.vsions of the iJustr:ial Dis.ut es Act.1947 

• 	c:n 	the 	c:irc:L.rc:t of ai 1. ab:i Ii. ' of work. A 	c:aeua]. 	I abourer 

• 

	

	wi:i, t:l" 'benç:crar'y status can q.i.te service by yi v :iric one rcnths 
not :ice 

If a I abourer with temporary status corimi te a 
I  misconduct and the same is proved in an ennuiry after civino 

hUTr reasonable opportunity, his 	 ICr 'U I 

with They wi :i I not be ent i ti :d to the benefit: of enc:esement 
lofi eave on tenirination of eerv ices 

1Ø 

 

The Departrnert of Telecommunications will 
power to make rer:iments in the scheme and/or to I sue 
instru:t:)rs in details i&ithn the framinp of the scheme.  

. 

in 

1 	•• 	 •• 	 : 	-* i 	 - 
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EXTRMT 

c:ui_ 	11.. IJtJFEF13 
	

OF 	'rEMPORAHY 	STiTUS 	AND 
REGULARTSATION 

NO, 	- , 52/92-3PB/ I 
	

dated I 11 ,95 

am directed to refer to the scheme on the above 
s.hject. :•isi.ed by this office vide letter No 45'95/87 SF"1 
deed12 1 91 and 6"9/91-'SPE'1 ciatec.i 3011 92 as per whic::h 
fL.!l time casual i.abcArers who were in ei.::1oyment as on 
:29 1:1 	i.,ere el:iç:jible to be c:onfei'r'er:t 	teinpor'ai'y statLs 	on 
sat:isfyinc.:j ot4'er e1ic::in.i1:it:y c:ondt:ions 

The ques't:ic:n of 	extendinq the hene'f:. t of 	the 
sab eme to those 'ful 1 t I me a asu at I abou re ra who we re enq ac 
/rec::rL.dted after 29 11 B9 has been considered in the office 
In the 1 :iç:ht: of the judc:ement of the CAT Earnakul m Bench 

i: 	s:1 

It 'as been decided the 'full time aceusi .Lau'"ers 
recruited after 29.11.89 and up t c. 10.9.93 m , 	a 
crflsIderec! for the crant: of benef:i. f; under the sche(ne 

This issue with the approval of 1£ and KA. vic:e 
Dy n  No 2423/95 dat: ' 9 10 95 
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CENTR4L.. 	üri N is rr 	I yE: IR.1 

Oriqinal cp:::l 1c:at3.or No299 of 199. 

302 

 

Of 199é 

Date 	f order 	This the :1.3th day of (-uquab 1997 

JLs1:ice Shri 	 V:.ce"Chairman, 

ONo299 of 

f-1 11 ndia Teierom nqioyee; Lnion 

st  

cam C:irc:1e 	Sujahat;i & LEhers 	 ½pp3:L c:ant:s 

Versus 

tJrEion of Ind:i a & {Jrs. 	 U 	 Fspondents 

OUA N c02 of I 

P1 J. nd :i a Ta i ec:om Empioyeas Un j, on 

Like Staff and Sroup--D 

am C:rr1e. 	h.ti 	 (pp1 ic:an: a 

Versus 

tJron c: 	mdi a & Ors. 	 Espond - ts. 

Adoc::'t'e for' the applicants Shr'i D.K. Sarma 

Sr:i E. • 	 S  

dc:cate for the respondents 	Shri 	Coudhury 

OR S ER 

Et th 	 :t :c::at:iois :nvo]. ye c::c:nn1c:r) c:.eetic:r" 	c'" 
•:i a 14 	and 	similar 	fc.:t. 	Ii 	both 	the 	app1icatics 	the 

ants ave pr'ayed for a di r'ecti n to the respondents to 

ii 

________________ 	 • 

4.  
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them certain berefits kh:Lch are bein g , given tothel r 

::tit:er :::1';E work ing , in the Postal Department 	The fac::te- of 

Nc::'9 	a.a eer filed by 	11 India Telec:om 

Union 	L me Staff and 6 rAi:D 	Assam C,:irc:l e 

uuiahati 	represented by the Sec::retary Ehni J i' ivlishra and 

by 3ir'i Upen Pradhan, a casual lac::'er in t h e office 

of the Div is:i.onal EnpinEer, %t..wiahati In O.A. 299/96, the 

c::a$e has beenii, en by 1::lE.? ;ane Union and t.:FIC aç':1 i:ari: 't: 

a c:atalIat.tier The 	applicant 	\IO 1 	in 

No!299/96 rep resents tn?in te rest of the i: asual 1 abou re rs 

refei'r'eci 	tci 	 hc: 	;fin ci'ic:ina1 C:pI:icati.Crl arin: 	the 

1 MI) 	() P 0 f the laboure rs 11 p 	 The ir  

1- 1— 	i•J•ey 	are 	working 	as 	i::aE.ta1 	,L a:1c:i.1reT'e 	in 	the 

Department of Tc.:1ei: .ocn uidei' Ministry of I:n'i.rin:aticr 	They 

ar Eiin:. lanly S).tUEtCd t.i't; it the n::asual labou rers )3c:r:1C)e) in 

the L)e:)a 't merit: of Postal JJer::ar ' 
;iiarit uncie? 'tJ the same i1:ins::ry .  

? I p members I it r e app lican t No 1 areI i casua l  

J,aci,.trar'E3 	working in the tet.{ec::c:en I;e:ai''t:ine rit: 	They are 	a lso  

a:ni:i t. :ar:t:/ 	C;itL1ateCJ w:it,:i te:ir c::ciL1rlf;er ::a'C;s in 	the 	Pc:isf:a). 

!)e:b art çyiert; rie:y are lk c:)i:: :inp as c::aEual : l:n:Lrer's 	Fic'evei' the 

bCflCftS 	tL;?in::h 	had been exteric:ec:I to the 	casi..tal 	i::cL.kr'eiE; 

eoi'k :iric;j 	in 	the 	Pc:istal i:)iEpartmn:n1 1lnder 	the 	M:Lri. stry 	of 

C;on1nun1c::at icins 	have not C:ieen c:li van to the c::anal 	abour'e 

t:)f ttie E3r)1. iC:a1tE i.Ir::irie 	The aip1 :ic:afte state t h at 	:)L1T'etar)i: 

W the 	judcimcrt: of the Apex i:::.tr't.ir 	dai ly 	1'EtCC 	CE>5i.?4;I 

.1 abciurers 	em::.Lc::yed 	under 	F' c stal DeI:art(flel1t vn 	UIOn 	of 

ii?ci a 	& (:)r's, ret::1c:)  i't en:i in ( 1969) in eec:: 122 the 	Apex 	Cr1 i rt 

direc:ted t h e de:iai'tniert to ::irepar - e a 5c:iE:ine for absorp I; :ic:iii 

of t h e C:asital i a::c:urera who were ccfnt:int,ce1s].y wo rking in the 

ieartiiec'it foi' iiin:Te t:han CDr)e yPaT 'f n rQ:i v:LflQ certa :1 

beñef :i, • ,;e 	(c:c::c: cc.: :inc1J/ 	a 	E:chefT)C 	was 	pre p ared 	by 	the 

:)er4a ri; rTirIb of P::i:s nrant 1 'c 1eciet:it to the c::asita.l 1at:iotT'ers 

ii.ihci 	had Ter::ierec:i 246 days of s€:rvice in a :'er 	thereafter,  

nary i1'if; :ief: t:n:)l'ls had I::een f lecJ by the casl.1aL laz c.::ure ' : 

u)(:t< ircj uric:ter the ciep-a.rtiiiert of Te l ecommunic ation Liefcre the 
tip) m Court prayirlcj for C:t:lr'e(:tirIQ to niv a s:imilai' benefits to 

as was a termc:ied to the c:asuat labou rers of Depar tment  

Of Pcists 	 cases were d:tspc:sec:t of in simi lar terms as 

).1i thE? juciC:iflieriC; of I)ai IV Iatec:f CaSIAa1 	Laoourn:rs (:e .. tpie ) 	t Pa 

1PF?X Ccrt 	after cc)r1Cc:ten1nq the entire matter d:.rected the 

y.::1eta,rtinan1: 	to 	pi en 	the 	s:mr tar benef it 	to 	the 	c:asual 

1 ebourers 	work incj LilIdiEr the T elecom DefartmInt: 	in 	eiflitT' 

thanei" 	Purauant to the said $uc:Jpment the Ministry of 

cc:mmun :ic:et ion prepared a sc::heme known as 'Lasue 1 	1.aCoL1rrs 

Grant of Temporary Otetus and reçiui. enact ion .1 dc:namE:" On 
V.11.89. Unde r the said sc:heme c::ertalri benefit ned been 

6 MInted to the c::ast1 I coourer's such as conferment of 

tempor'ary tatL1e. Wanes anc:i Da:i o ly Rates w th reference t 

min:imum of the pay scale etc Theraafter, by a tett 

t I 1 17.3.93 cer ta in clari fication  was v- - I tl in PI t 1 1 

t1E E;:lieflie in which it had bEICrI ei'i1t::iL.il.etec 1  that the  benefits 

of the schemeehniulc be cI.'infineo to the c:eauai I ai::)ILlrer 

cj act ad cii ii nci the p en i cd f rorn :i :1. :.:. 910 to 22 1 986 On 

the other hand the casual labourers worked in the Det:::ant:ment 

cf hosts E>5 on 21 ii 1i;:t9 were €?1 ic;ible for temporary 

I 	t 	fl r 	ti me 	fixed as 21,11.1989 had been , furth er  

xterId€?c:I 	::Lk1'eueI1t to a j.cpi>eii 1; of the Ernekt. 1 am 	Bench 	of 

I '1 

I 



Ltc 
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the Tribural dated 13.3.1995 i:asd in 	 750/94 
F•'s .. (art to t:hrt; 3udL(n9nt 	the 1 :c tj:  c.'f india :issec a 1 €i:t:e1 
datc3 1 I..I 95 conferring the 	rfit of icnpora v "tatus to 

	

.Yc casual3 .d) ' I  I € - 	E presentp 	' 	being employees  
uader 	the Telecom Department underthe 	Ministry 	of 
C:mnic:t ion 	also urq€d L:i€fc:re the 	cc:n:ernccJ 	t:hc:r: t:i. 
't;hat 	they 	should 	also be ci yen 	same 	b:n?f :i t 	In 	t:f j.; 

the casual employees submitted a representation 
cJtc:1 29.12.1995 before the Chairman 	ie1ec::c:m 

r.e:1i but.to the knowledge of t h e applicant 
representation has not been di.pc?ed c:rf.  . Hence the prscrit 
p;p I I c a 1: 1 on  

	

Li(1:'99/9é 	is 	 of 	similar 	fcts 	The  
ri ?V3iiCES of the 	 I ic::ants are .i so sarce 

•"ai•°d both sides,  
apa1-i!•çj1 	on 	b?'1it c: f the a1ints in 	both 	the 	c:se 
sLm :i •t;; th at. th e Apex Cou rt f av i, nc been c: rn ; ed the 	ce-n e f i 
of 	temporary status and 	r'eçLti r'iai::.or1 	to 

s::i),c1 	also 	be cde available 	t;c :: 	the 	:;•ua1 
I 1.:cL r EY1S 	wor::1rO under- T: 1 ecom 1)eprt:ment. .incier 	the • same 
M:iistry. 	r1r'S'ar'ma 'further submits that the ac::t ion in not 
(:vi. F'C 	the 	ic'f'; 	to 	the 	:r):can:5 	is 	"rfaiT' 	and 
t.'ieasonable . 	 C:'(LAcT"Y 	j.c:airec'1 	A:d:, 	 for 
res:ncJeut:s rices not dispute the sut::m:iss:ion of Mr 	 He 
submits 	that 	the 	entire 	matter 	re],at:i,np 	to 	the 
rcu.ar':jsat:.on of casual lamr"ers are be:nq discussd in 
the 3 CM :1. eve 1; at New De thi hc3wever, no disc:: isbn has yet 
ben taken. In view of the above I am of the op n:i on that 
j1:h i present applicants who are similarly situated are also 
ertitled to ct;'t;he benefit of the schema of r::asual 
:tabourers (prant of temporary Status. and Fh:.:it..t] arisation 
preparad by the I)epartment of T'elecom Therefore I di rac:t 
the respcndent;s to give the similar benefit as has been 
e>t ended to the casual labourers wor'I':: :1. op unuer the 
Dear'tment of Posts as per Anne> ..re -'S(:in J02/9) and 
A6naxura"-4 (in 0100299/9) to the appi icants respec:tively 
and this must.: he none as early as possible and at any rate 
within a perioc:J of 3 mc'tt'u" 'frc:m the date of rac::eipt copy of 
this order 

H:wev er consder'np 	the 	ant. i. ra 	1 a:ts 	and 
ci rrunstances of the c:ase I make no order asto costs 

	

- 	' 
vc:e Lna3i"inafl 

/ 



ANNE.XtJRE*a 

IN THE CENTRAL ADMINISTRATIVE' R i BL.;rL. 
Jt4i'1PiT I BEF-c 

c:ri3iriai Appiicat:ior;' No.107 of 1198 and others 
bat a of c: cc: i si on 5 This ti a 31 st day of A ugust 1999 

The -4cinbie Jr.ksti:e.D,NBnr.ah. Vic:a'Chajr"man. 

The Ftcink::Ie MrEii..,Sann1yine 	dm:in:i.strative Mem:er" 

1 0 	No 107/1 9E 
Sri r I Sub a I Na. th and 27 others 	 pn ii. c: ants 
By !c:voc::ate Mc, JL Sacker and Mr. MChende 

VcF'SL(S 

The Un:ion of India and cthcr's 	 Reponden'Ls 
By cdvo ate Mr. B.C. P;tha-- 	dd).r, C. 

2= 13 A,,_N1o, I 12/1998 
All India 1?com Employees Union. 
Line Staff and Grouf::3' 1') and another 	. 	(ppi.ic:ants 
By Advocates MrECK Sma and MrbSarma. 

V! :i.5 

L.i:i'i of Iic(:ia arici 
By (dvoc:atc Mr'MrDeb Roy, Sr CG8.0 

0ANo, 114./1998 

(.I llrid i a Ta I acorn Emp c'ees Union 
Line Staff and GroupD and anther. 	 PppI icert:s 
By cdvoc:etes Mr. B K. shrrna and Mr. S Sarcne 

versus 
The inion of India and others 	Respondents. 
By (dvoccte Mr. 	Dab Roy, Sr C;, S S C. 

0 

4. 0ci. 118/19. 
Shr'i. Eribani i(al,i ta and 4 ot:hers 	.. 	(pp1ic:ant:s. 
By tdvr::c:atea. Nr, JL Sarkar, Mr,MChande 
and Ms N, D Goswarn:i, 

versus 

The 1iric:ni of India and c:ther's 	 Respondents. 
By Advocate M',i)ab Roy, 5r 

Shr':i. Kernel a :::en ta Des and : others , 	 pp I icant 
By Ad vocates Mc, JL_ = 3er'r:ar., iMIr'=M , L:handa 

H 



and Ms N B 	 i 
verr;us 

The (..riicri of Irici:i a eric:? LThl;hers 
By $dvc::ete 	 etha, 4dd1CSSC. 

OAJ\lo. 131/:1998 
All Iriia Telecom Employees i.Inion and 

By cvci::ates MrB,?(,3erma Mr,S8erma and Mr,UK,i\lair, 
- versus 

The iJn:ion of md i.e and others 	 RespancJents. 
By 4c:h ocate Mr. B.C.Pet:ha q  Add1tOSC. 

i I India Telec:oin Employees Un ion 
Line Staff and trciLA::W and é c::ti"iers. 	4piI iirrLs. 
By 4dvci': ates Mr B 1< Sl arma Mr S Sarma and 

versus 
The LJi'i ion of I nd :1 a and others 	Respondents 
By 4dvoc ate Mr .4 Deb Roy, Sr C G. S 

:. D4,?\lo. 1/i.998 
411 :t nd a rel ecom Emplciyees Un i on 

	

H Line Staff and f3roup"D and 6 c:thera, 	4ppl :i.c:ants 
By 4civc:c:etes Mr,Bi< 	 Mr SSarme and Mr UKNei 

-"'vrsus 
rh e Un ion of I nc:l i a and ath a' rs 	 Responder c 

	
S 

By 4dvoc:ate Mr4,Deb Roy, Sr(ESC, 

411 india Telec:om 1cyees t.Jnion 
line ?:3taif and Group-D and another 	. 	p1 icants 
By 4c::h vocal; e s Mr B h( She rma Mr S Sc rma 
and MrtJK,Nir. 

versus 
The Union of i ndia and ochers 
By 45 voc:ate Mr 4 Deb R, , sr CS 8.5. 

1. O.A. N'. :142/1998 
All India Tc:leccim Emoloyees Union 
Civil Liiin Brancl. 	 ,, 	 4j::ç:licents. 
By 4dvac:at:e MrE31e1a.kar 

1'iil? Lifi:Lcr1cf 	tErc?:ia and :eia 
By Ac:bvc:e.te MrBC 	Pathak 	4c:ld1 	.;o,s,c. 

A. 	O.A.No.i. E/199f 
ir:i. Dhan:i. Flacn t)eka and :lE others 

By 4dtocate Mr. i 
versu 

The 	.... on of India and others 	 Rerlents. 
By 4dvocate Mr4Deb Roy, Sr. C,GS.C:, 

I 



12 	'JNc: 	192/1998 
r;  I 1 	Ind:i. a 	Telecom 	E:mloyecS 	Un ion 

Line Staff and Sroup"D and 	another 
•pPJ jcani. 

H 

	

By (dvoc at-es ii - 	K 	Sharma .5 	MV 

and MrJJ KNa1r 
-versus 

i 	:. 	and 	oth e re. Respfld en ts 
1h e Union o 
By Advocate Mr.A.Deb Ro 

13 	C)A No,22%/i9913 
i 	(rdia 	id 	eccn 	I 1TI:1c)yees 	L,nic::n 

tatf 	ann Sri:::upD and 	anohdr .. ine 
Ap-pflcants  

Mi - 	P 	1:: Sharcna 	and 	MrI3Sarma 
Y 	advoc:;eS 

ver'L 
Irdi 	others The 	Un:inn 	o•f 

Respondents 

By Advcte MrADeb Roy,  

14 	0 A Nc: 	219/ I 998 
All 	India 	ie :Lec:cqn 	E:mployddS 	Un:Lc:)n 

line Ste -f f 	and 8roupD and 	another 
App] icants 

By 	edvoc:atds Mr. 	EK:Sharfla 	and 	
MrfSarffl3 

and 
versus 

India 	and 	c:thers 	r. Respor1t 
The 	Un:ion 	of 
By Advocate 	

0  rC 	.rd1 	hr 

I5 
All 	I nd I e; 	Id I ecom 	Emp 1 nyc e s Un :1 c:n 

Line 	Staff 	and 	l3r:::..Ap'D 	and 	rher :icants 

By 	advocates Mr. 	B. i':::J:lharma 	and 	
Mr,SSarma 

and 	'1rl) 	dhercnao 
versus 

The 	Un:Lc::n 	of 	India 	and 	others 
Respondents.  

By Advocate 	 SrCf3.SC" 

(VC 
I the above applicants involve commofl question 

of law and similar facts. TherfQrd we 
nropC)5d to d:spoad 

of 	:t the ahoye eno1iC:eti0fl: by a common order.  

The All 	India Telecom Em1:loyEee Union is 	a 

reco8ni5ed un:i.on of the Telecommunication Departitr This 

union takes up the 
cause t tre members of the said uniofl 

Some of the applicants were submitted by the said unirn 

namely the Line 
Staff and Erc:LpD employed5 and some other 



ap:1 :i:anticn 	were 	f i.I ed 	by 	the 	casui 	emp it.::.y*: 

irciivic:.I 	 were 	f: i.€i 	as 	the 	casual 

e(rpi:)>/?es 	engaged 	in 	the 	Te I 	c:::cn 'rn, in :ic.::at; ion 	Dpi. 	rtmnt 	c:atie 

. 	t:c: 	kn(s::w 	that 	the 	services 	of 	the 	c::asL,1 	Mdoc:rr. 

HT' e:.p::ricift:s 	were 	i:iJ.::€, 	to 	be 	i;?irn:ira:;Ed 	with 	effect, 	fr'ocn 

H 	''" i.998,. 	The 	pp1ic ac t;-; 	in 	t'ese 	applications, 	pray 	that 

the 	resc,ncJerits be 	di r '" c:tad 	, ct 	to 	implement 	the 	decision of 

t.er'mi nat:r 	the 	• serv i cs 	of 	the 	caEua. 1 	Mazc:Sc:cra 	but to 

çi ra rt 	them 	similar 	bevefit;s 	as 	had 	been 	c'ante:J 	to the  

ernp1oyes 	i,kr'c:er 	the 	tepart.:m 	u 	: 	of 	Pc a t:s 	and 	to 	ext?nc: the 

benefits 	of 	the scheme, 	namely casual 	La::1ourrs 	(Grnt of 

Temporai'y Status 	and 	Recitarisatic:in ) 	Ccheme 	of 	7.11.1998,  ft 

the 	casual 	Mazdoors 	r:onc:erned O 	 ho.iever, 	in 	O.A.  

I!, 	No269/ 1998 	ther'E: 	15' 	no 	prayer 	açainst 	the 	order of  

termination 	In 	D.A. 	No 	141/199B 	the prayer 	is 	aciai.ns the 

c anc cli at ion of 	the 	temporary st atus ear'], :i e r n rant cc 	to the, 

app1 :ftants 	havino 	c::onsidcred 	their 	1cm::th 	of 	ser vices and 

they 	being 	fully cove red by 	the 	scheme 	cc:ord :c r'ie 	to the 

applicants 	of 	this O. 	the c:ancel lation was made 	without 

ivinp 	any 	notice 	to triem 	in complete 	vlolatlon 	of the 

princ:ipics 	of 	natural 	justice 	and 	the 	rules 	ho1dinc the 

fir 	c4  

The 	applicants 	st:ate 	that 	the 	c::aeua I 	zdc:ioc:ir's 

have 	been 	continu:tnp 	their 	ser'vice 	in 	different 	c:i'ffic: e in 

the 	Lepartment 	of Tel ec.:c:mmunicetion under Assam Clrc:. Ic and 

NE. 	Circle. 	The 	(3'vtc:if 	Ind:ja 	Ministry 	of 	Communication 

made 	asc::heme 	known as tasual 	Labourers 	(Crant of 	Temporary 

• 	Status. 	and 	Rcpuiar'isat ion) 	Scheme 	This 	scheme was 

• 	 :::cmrnt..nic:: atari 	by 	letter 	No 	2é9-"1P/898TN 	dated 	7111 /€i9 	and i. t: 

c ame 	in 	to op e rat ion with 	a f 'fcc: tfroml989 	CertaIn 	c I 

H 	emr:iioycee hadL.een 	criven 	the benefits under 	the 	said 	sc:heme 

17 
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ch c:onfniEn't cf 	t:?(nf.:or'ar'y 	st;tus 	 nd 	c4 ai.1 

Jc.e:s 41th 	refer'enc::E 	tc: 	;'e 	mii'imuni 	pay 	sc:ai e 	o' 	rec.ti ar 

L),(r 	arc 	 it;r 	c:r 	by 

:I,tter ciatec:1 	17. 12. I9I3 	th 	Gc:vernment 	crf 	IncLi 	c1ar:f led 

tat benef'i. t;s of 	the 	sc,:::heme 	should 	be 	con'f med 	to 	the 

Ca5La1 tcy:es who were 	encaped dt.rinci 	the 	period 	from 

t2 2 6 9 8 0 	• 	 ever, 	the 	:oepartm?nt of Post.s 

those c:: 	:t, 	oure rs who were 	enp a ed 	as on 2c? 	11 f39 	were 

qranted t3e 	benefl. ts 	::f 	i;e:orary 	sk;at;ts on 	satisfying 	the 

elipibi .Llty criteria 1'h.e benef:lts were furher extended 	to 

te 	c:e.;a.i. 	1 abc..r'ers 	c:f t h e I)1:art!ner!t: 

93 	pursi.unt: 	tc:: 	t••'ie 	.jidQem:nt 	Of 	the 	Einekt.1 am 	Benc::h of 

the 	
iri..na]. 	!:assed 	on 	1.3. 	1995 	in 	r'o7!?5ø/1994 ]he 

:,resent; 	rDl ic::ant:s 	c.ain 	that 	tl'ie 	i:::er'ief its 	extended 	tt:: t h e 

c:asual 	emp1o''es work: inpi 	under' 	DeçDartment 	of 	csts are 

1 iabl a 	t.o 	be 	extended 	to 	the 	caua1 	amF:; loyees 	cDr'kirc! 	in the 

Ta 1 acorn 	Department 	in 	vi ew 	of 	the 	'F au t. 	that 	the are 

similarly 	situat:ad 	As nothir.CD was done 	in 	their favour by 

the 	authoni ty 	they 	a orcac:hed 	this Tribunal 	by 	'fiT ing. OA 

None; 	3c32 	anc:I 	229 of 	1996. 	'This Tribunai 	by 	c:rdar 	dated 

1'B 	1997 directed 	t;he 	respondentc 	to give similar 	benefits 

to t h e 	app Tic: ants 	in 	those 	 11. c: at 	ons 	as was g I v en to 

i;ha c:asual 	labourers working 	in 	the 	Department of Posts 	It 

ma 	ba 	nentic::nc'd 	here 	that 	su::me 	of 	the 	casual 	enp:toyees J. 

the present O As were 	app ].:i cats 	n U .A .,NOS 302 and 229 	of 

The 	app 1 icants etate 	that 	instead CDt 	corn 	Lying with 

r1na1 	t;heir 	services the 	d:.ractlon 	q:ivan 	by 	this 	tDu were 

t.anirdriated 	with 	e'i''fec:'l: 	from 	1 	1998 	by 	oral 	c.rde'r 

Accord :nc 	to 	t h e 	appli cents such order 	weal :L legal .end 

contrary - 	to 	the 	ruias 	Situated 	thus 	the 	appl :ic::ant-s have 

approachec 	this Tribunal 	by 'fl I ing 	the present 	OAs 

VAIII 
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4. 	 (.  t t:he 	k 	fTE,, 	of ami.iJn 	of 	the 	app1icat::ions 

secJ 	jrt€':i.m (D1c:eT'S 	On 	the 	strrictb 	of the 

:intrm 	orders passed by 	this Tr:i.bunal 	some 	of the 

appl ic ants are 	sti ll h 

c::p].cint 	from the 	.appi :ic:snts of some of t he 0 is that in 

spi t;e of 	the inter:m orders those were 	not 	c:!i yen 	ecftec::t to 

and 	tI e 	author it y rema :. ned s i 1 en t 

n 	 The cc:rrt:ent.: ic:i c:ul••t; th e respondents in all t h e above 

is th a t the (ss.oc:i. at:ic:n had no authc::ri y to rep i'esent 

the 	sc: c:e.:. :tec:i c:.cscTai enpIoyees as:t : . te c:cr.tc1 emp..ic_ "/E€5 	a re 

not me mbe rs of 	 U 	 i f and ( r ip 0 The 	 1 

Bin 1oees not beinc 	rapul ar Lcvernment servant: are not 

el icib1e to become mfcnbers or OttIce beaT'er'S to the staff 

union 	i::L(r.ir ,  the respondents have stated that the names 

of the casival emp l oyees furnishe d in the applicant i on s  

not 	verifiable, 	bec:eucce of the :I.::k 	of 	1:la7ticulars 	The 

records 	ac:ordirut.o the respondents reveal that some of 

the casual amp Ioyees were never ançaced by the Department 

nfac t enpu I i'i e a :i nto the I r enq aç4 amen 1: as c: asLta I 

amp 1 oye a :: sara in p roç re se- u The respond en ts juati fy the 

action to dis:anse with the services of the casual 

empioyi:Tes on the pround that they were enaied purely on 

teiriporar'y basis fo r special requ:i. rament of specific work 

The respondents further state that the casual .  e'mp 1 caas were 

to be d jcerc acted when there was no further read for 

continuation of the : r servc:es Basides the respciridents 

also state that the present applicants in the Os were 

ann ac vii by pa ra:.ono h av i nc no author :1. ty and wi thout  

fol ioiinq 	the formicl procedlAl'e for apointmaflt/eiac'1; 

Pccord inp to the respondents such casual amp]. oyees are not 
117 
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entitled to re7engagement or regularisation an d they can ni.t:: 

r: t t: e b n e f :i t of the scheme of 1989 as th :. s sc:h erne was 

H retrospective and not pios:ict - . ive 	scheme is ppI;L:i::ie 

on :1y tMe casual emp 3. oye F:S who 	 T 	engaged b ? 

came in to ?ffc::t The respondents f.irther state that the  

: 

	

	employees of the Te1ec:::mmurication fpi't:innt ar 

:.im:i iariy p1 ac:ed as those  of the Dep r ;cnent.  of Po:t 

. :respondents also stat; e th at they have approached the Hcn ' b I e 

Gauhati -içJ•• C:t..tr 't against the Qr'(::!er of the 	irib.unat 	dated 

138 i9'97 p:.ec in O.A.No02 and :229 of 199: The 

appl :ic:ants does not dispute the fact that aqairist the order 

of the fri bun a 1 dat; ad 13 8 1997 passed in O.A.Nos 32. and 

229 of 1996 the r'espond en ts have f ii ad writ app ii cation 

before the Hon t.::1e Gauhati Hiqh Court Howeve' acc:ordinci to 

• 

	

	the ann 1 :icants no interim order has been passed acainst the 

order of the Trihi.tnal 

H 	 We have heard Mr}3h%harma Mr JL3arkar, NrI. 

Hssa.n and Mr}3Ma1akar, learned counsel appearinq on 

• 	
behalf of the appl:i.cant:a and also MrrDab koy, 	learned 

ro.sc. 	a n, d 	MriC 	P'th . 	learned 

I appe arinci on beh a? 'f of the respondents. The 1 earned counsel 

H for the appi :i.cants dispute the Claim of the r'por dents that 

the sc::hema was retrospect i ye and not prospect :i ye and they 

also submit that it was up to 1989 and then eterded up to 

1993 and thereafter by subsequent c :i rCLi 1 ars Prccord 1 ncj to 

the learned counsel for the FPl :icants the scheme is also 

•i arol icabi a to the present app 1ic::ants The :lear'ned counsel 

for the appl icanta.  further submit that they have documents 

to show in that cornection The U?a.r'ned counser for the 

• • 	app? :icants a:isos.tbm ta that the respondents can not put any 

2 k4 



c:itt c:f•f cjal.;e 	f: rimp i. ene nt tic-r of the scheme, :ira.f1u.0:,. 

the (;pex Cou ' 	not given any siu:::h c:ut cf date and had 

:i. sued directin for c::on f e r-meri t of 1; emDc:pa r', st at;us and 

:Jbsenuant: req...t1 ar'eat:Lon to those raival tcrkers who have 

:T]ICtCCi 240 days of serv:ic:e in a 

7. 

 

On heal'inc.! the :iea'nac: cc.A"!ae :t for the ::art; :1. as 	we 

fi:?P.i 	that 	the 	appli rations 	T'ecu.dra 	furter 	exem:inet:ion 

rec-ardinc) 	the 	factual posi t:icn Due to the rauc:i. ty of 

inetei'ial 	it is not possible for this Tribunal to c:ome to a 

definite c:onc1usion We therefc::re 	feel that theb matter 

should be re-examined by the respondents thamse I yes takinc 

in to consideration of the stAbmiss:ions of the 1 earned 

c:cwvsaI for the app I iran ta 

B. 	 in 	v:i.ew of the above we dispose of 	these 

app1 ic::ations with direction to the res:T:)rT ants 	to exain:ine 

the case of each api: 1 icarit The appl icants may fi 1 a 

representations individiRl:Ly within a period of one month 

from the date of rae: a :ipt of the order and i f such 

representations are fi 1 ad individually, the re:sp oncients 

shall sc::ritinise and examine each case in con ..A.ttat1on with 

the records and thereafter pass a T-eusc:Trie d order on meT"its 

of ee.c:h case within a per:iod of six months thereafter. The 

mt cr1 m order passed :i n any of the cases shall remain 10 

force t:ill the d:i,sposal of the r'epre'santations 

9. 	 No order as to rnst:s, 

SD!- Vi CE: CH( I RMAN 
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No. 6c1_:t.  3/9STN I I 
Government of I nd a 

I)eçi-tnec'r1: of Tel ec:c:mnmuri :icat:.cn 
Banchar k:n swan 
STI\t--II E:ti:::r 

New De :lh i 

I::stec1 1 (399 

To 
All C:hief General Managers Telec:.om 	Cir'c:1es 
All Cniei :ener'sl ilansper's !e1apnonesL)stric:t. 
(1 1 f4ecis of o t:her cdm:iriis.t:rati ye 	offic:as 

:i the TFAs in 	1'e1ec:om and 
other (dmi. n I iat rat :i. ye Units 

Repul ai'isationi'c:rsnt of temporary s.tat..s 
L.sbc:::urers recar'd lop 

S i r 

I am directeci to r'afer to letter No$-4/93S1Nj. 
dated 1229 circulated with letter Nc:269-13/99-STN II 
c:Iat c -J 12.2.99 on •••h p  subject men t: ioru:cj abccv a 

In 	the al:::40va rater r i lpfj••p 1  thi s 	ffj . p has conveyed 
approval on the two :1. tams one is prant of temporary status 
to the Causl Labourers el lc3lble as on 1 EL9G and another on 
reçuJ. arisatiori of Ca usi Labourersw:. with temporary status who 
are el:Lpible as on 31.3.97. Some do..tbts have been raised 
ran rdinp date of epfUac.:t of these dac:Ision It is therefore 
c:larifiad that in case of crant of tempo 'any status to the 
Casual Labourers 	the order dated 12299 will be effected 
j.. pf 	the date of jçp of this order and in case of 

renul ar:Lset:Lon to the temporary st;atus Na :oors al ICf ibi a as 
on i 	this order will be efteLteci wef. 1.4.97. 

Yos fai. thful ly 

PI4R I 
ASSISTANT Dl REc:T c: pL<ç  ( N 

All recognised Un :i ons/Fedarat .i:cns/ssoc: i at :1 cns 

( fFl)S 8]: 
ASSI ST ANT DIREC TOR cENEl.. f3TN 
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DEPAP 	I OF rELcoMM1JNIcAT1oNs 

f. OFHCE OF fl U I ELECOM DIS FRIC r 	tNACER 
NiGAON  

S 	( 	E 9/ ' c 	11/30 	 1) tLd at Ngaon, 11' le 14th ILIIy'2000 
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I Plit(JNC OIU)Fk I I 	 .—.---.-.-.-------.. — —. - 

S 	 I 	

S 
I 	 In l)Wt1afle Qf th Joiibl CA 	UWa1I t! C 	Y 	Your i cpi ccntition was 

:

nccivcd tniot gh 1lt SDT/j cw Your case was s%ruruned by a Coni111if1c 

	

Jd 4rfoJmd by 	clef CninI Mnnagw J\ 	lib 	\sun Cnele, Gtwahati-7 

fl 	)I1lut1L had 	 \our lCpIesLt4tion as well piyinat pa ticuin and wages paid to ou ui 1 ,05pt of the UPS iiidcr zcv by thd thbuibuig 
) 	authoutv 

• 	
The said scntiny and vcdf!ca ,.,i* oil of the ranE docutnenis rveaJed that in any of II y 	'ic the No of dy woiled byou was bclow the reqwcitc No of da (i e 240 dos) 

	

•..•:..r 	 ., 	•. 	 '. 	
,. 	 •1 S 	 I 	

I S 	 As such \'our claim for confLnm nt of runpi i y  StiRi M cntc, II1CJ, 	 iidoor could tint he 

	

• 	 . - . 	.5 	
--- 

1 	
ub-Diviionaj Ennei( IRD), 151 5 
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CT HAADM INIST RAT WE TRIB UNAL 
GUWM'LAITI BNCB 

'Original ApplIcation No.316 of 2000 

Date, of Order: This the 28th Day of September 2001 

ONI3LF MR.JUSTIC 	.N.CBODiUR VIC..I,CiAXRNAN 

Shri Sikleswar Kwnar & 20 other8. 
Dertment of Telecommunication, 
Wagaon Telecom Division 

By, Advocate Mr.B.K.Sharma, Mr.S.Sarma, Mr.U.I(.Najr 
-'Va- 

). The, Union of India, Representedby the 
Secretary to the Ministry of Communication, 
New Dlhj., 

The Chief General Manager, 
Assain Telecom Circle. 

H Guwahatjs..j 

3' The Telecom District Manager, 	 , -• 
. Nagaoz, Telecom Division, 

By Advocate Mr.B..C.Pathak, A.ddl,C.Q.S.C. 
''•. 

0RDR. 
,- - 	 - -. 

1.C1OWDHURY J(VC)s 

The issue pertains to conferment of temporary 

5tatus involving 21 Casual Labourers. The applicant No.1 

Shri. Su)cleswar Kunar had expired, the other twenty numbers 

applicants ,alongwith Shri. Sukleswar iCuxnQr moved this Tribunal 

on earlier occasion for confermt of temporary status. The 

TribunaL psed an ordor in 04 •No.107 of 98 and series inclu-

ding the O.A.NO, 192 of 98 , dated 31.8.99 and disposed of all 
the O.$,, including that O.A.40.192 of.98. Vide order dated 

31.8.99 theTrjbunal directed the Respondents to submit 

representations individually within a 8pocific period. It 

was further ordered that if such representations were presented 

the respondents would examined and scrutinise and pass orders 

thereafter in consultation with the records. In pursuance 

coritd/-2 
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the order of the Tribunal the respondents was caused 

scrutinyqf the case of the applicant by a CQ=Jt tee conati- 
tuted by the Chief Qenera]. Manager 	 Assam  

Circle. VJ.de  order dated 14.7.2000 the applicant was informed 

that the committee had eorutj.njsed and examined the repreaen.. 

tatlon, as:well as the payment particulars and wages paid to 

the applicant, It was intera]ia ordered that on the scrutiny 

and verification of the relevant documents that none of the 
applicants had cnp1eted 240 days. Hence this application. 

Mr.S.arrna learned counsel appearing on behalf 

of the applicant contended that the respondents had failed 

to consider the materj.a1s made available by the applicant 

ahth thus fell into error in 1t8ciecision making process 
which was ' scrutjnjsed by the committee. Counter in the -L 	 - 

arguJnentMr,8,c,pa, Add],C.Q.S.C. contended that the 

athorjty considered all the relevant' records and thereafter 

came td the lawful conclusion. 

From the written stat ement it transpires that out 
of 20 applicants 30!fle of than nearly worked for 240 days. 

The applicant No.4 ShriGakul Bora worked for in 1993 

days, in 1994 - 234 days, in 1995 	219 days 1  In 1996-227 days, 
,in 1997-20ays, in 1998 - 111 days. Likewise applicant 

No.5 Shri Dip Kumar Bora rendered service in 1991 288 days, 
in 1992 : 279 days, in 1993 - 267 dayè,' in 1994 - 125 days, 
in 1995 - Si days, in 1997 - 205 day, in 1998-105 days up 

td May.: The appjjcat No.12 Shri. Luit Kumar Gayaon worked 
for in'1991 - 240 days, in 1992 - 240 days, in 1993 	268 
days, in 1994 - 163 days. Similarly, Shri, Taruri Kalita 

rendered service in 1991 - 240 days, in 1992 - 240 days, in 

1993 - 264 days. The applicant No.19 Shri Gajen Dew RaJa 

contd/-3 
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sejcea 
for 234 days in 1994, 225 days 

in 1996, 222 days in 1997 with artificial break. 
He also proata 

cOnpJcted the prescribed perjd. 

4'  

From the facts mentioned above it is clearly 

stated that the appj.jnt No.4 8hni. Gakuj. Bora, Qpp1.jcat 
N0.5 Shrl Dilip Kuir 

Bora, applicant No.12, Shrj Luit Kumar 
ayaon, applicant 

No.15 Shrj. Tarun Chandra Kaflta reridere 
% 240 day3 

and applicant No.jg Gojen Dew Raja render 240 
0day3. They are thus entitledfor confeefltof temporary  

status, Therefore, the respondents 
are ordered to take 

• nece3ry steps for confeent of 
t emporary st5t5 to the aforementioned 

Lu 
five pergo viz Srj. Gokul Bora, Dil.tp Kr. Sora, 

.tt Kumar Gayaon Sri. Tarun Ch.1<al1ta and 
Gojen Deo Raja, 

Devj Raj,.. Paul he was 
converted to a full t.lsne casual. labourer On 1895.2001 who had completed her 

servIce 240 
days as per DepartrnentalRules. The respondents are ordered to take all the remedia., measure for 

PrOviding her' the 
flocessary benefit3 under the sche. 

Subject to the observations and direction3 the 

of the applja3 No. 4,5 ,121519 are allowed, 
Subject to the di.rectjo3 made the appjjcat0 of the 

pplicat Devi. Rani. Paul stands disposed. The application 

of of VPllcant stood abated. The appljcatjons of the 

rai.ning other applications stOod 
diSMiSSed. The disrnisa1 of 

their application 8haU not preclude them 
from claiming any 

lawful benefit admissible 
under the law. No costs. 

F. 

[] 

LM 
( D.N.CHOWL)HURY) 
VICC1IjJ 
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B.hat Sanch Nigam Lftiuitcd 	 • 
(A GovL. of India Enterpi.e) 	 •• 

OU "e of the Telecom Dstnct Ma gei, Nagaon 
IN igaon -- 102 (JU I (/\ 	';n) 	 •' , I 

- 

15 11,  June' 2001: 

,i 0 	 • 
L 	 I 

- \leii cation of elig3pernccl uT UC U S h puiSLiuce ot 
Cot tCac No. CA...... 

You are'hc hy duected to appu bfoic Ihe Veufication Committec 
rh all c1cvan locuiucuts ( ii ny ) on Ilie wove rncntioued subject on 

\ 	 JJw wg otfice hours,  alT M. office 
14 

S.D. . (Admu) 
0/0 the T.D.M. Nagaon 

• 	 A 

VIP 

Dated at Naatfe 
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XAM&— jo, 
- 

BF-JARA'l' SANCHAR NIGAM LIMITED 

OFFICE OF'UE TELECOM DISIRICr MANAGER 
NAGAUN ASSAM 

: 

Dated at Nagaon the 13-08-2001, 

• •i1:. 

Cjcn Dc\vrtja. 	V 	 • 

V 	 VVlI- KhipfncjkusIj, P.O,Raha, 
• 	L.)I;tN;:rjioi (Aan) 	• 

• 	

:' 
V 	

Dear Sir, 	 V 	 V 

V 

 ,: : 

	 ' 	 • •• 	 As you are aware that as per direction gIvcn by FIon'ble CAT GiiwIi il Des ILl I, 
Guwahati in OA No.s192/98 &3i6/7oo , the department constituted verification con Ittes I 

	

	
foi diffeirit SSAS/Units under the ciicle tor conducting deLiiej vcrthcation/Scruti(ld abot the 
No of days of ingagement yearwise in different units/offices and also to collect prool/evidence 

, for sudi cauai libourer including 'ou - Jf The committee verified all the documenry asiU 
other pioof from the various units/offices and also persuf1lly/intci-vlLwed such Lajjf hOUiCt 

1inciuding you on .jO6:OOi h our ofl:ce, the comrt'ee comprised of three memtes 
namely t Sri K K Das 1  DE(P) dO the TOM Nagaon, 2 Sri 0 N Bcnshya, AD (M1S) O,'O the 

Aq  CGMT/Guwahati, 3 Sri M,R Choudhuy,Sr A O(Cash) 0/0 flie TDM Ngaon 	
r 

Ii 

	

	
The afonslcI cornmittcc submitted its report to the Department detailing till about 

their linding/proof dgalnst each casual lciboiner including you ilie ucaii lepol t is en losed and • ' 	
k' 'furñlhcd liereiih on In annexure for your hrifornmuon, • 	' V 	• 

t 	 Under the above cit cumstances as you could not satfy the eligibility criterla as kud • ''' 	
!down in the xi'ieme for confernnt of TSM/recjuiartiori, your case could not be consklercd 

1 	
favoutably. Please take notice ti dl, you I ae iot b€ n In en/amt "t 'nr the depaitm nt 
since Ju11e,1998 and the department is bound to consider only the cases of such eligibi ciiial ,. 
labourers for cdnf'emient of TSM against such vacancies/works. This is done In accordance wiih 
the Hon'b;e Tribune Is order/and also to stay/sttusquo that was directed to be maintained, 

ra • ,,J 	V •• 	
Divisional Engineer (P8) 

V 	
0/0 Lhe TDM Nyaon. 	• 

VS  

• 	V y- 
'V 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUiAfIATI BSNCH. 

Oriina1 Applications No. 289/2001, 364/2001, 

,366/2001. 37 2/2001. 403/2001, 109/2002 'and 160/2002. 

pate of uraer s TflJ tne ira uay oz September,2002, 

• The Hon'ble Mr Justice D.N.Chowdhury,Vlce-Chairman, 

'rhe Hon'ble Mr K.K.Sharma, Adinirilatrative Member. 

O.A. 289 of 2001 

Sri Dondi Ram Gayan, 

Sri Gobin Math, 

3.. Sri. Joy Gopal Das, 

Sri Kandesqar Kon,ar. 

Md Abdul Gafar Choucthury, 
Sri. Thanu Rain Jha, 

1!d. AbU1 Ralam and 

0. Sri. Anup Bora 	 . . 	. Applicants 
By ?dvocate  Sri S.Sarma. 

- QtUJ 

ion of 	IridJa & ors. 	 . . 	. Reperidents 

$ Adocate' Sri ADè 	Roy,Sr.C.G S.C.  7 1 

O.A. 364 of 	2001 

Deo Kumar Ral. 	. 	 . 	. . Applicant 
By,Advccate Sri. S.Sarma. 

- Versus 	- 	 .. . 

Union of Inia & Ors. 	- 	 . Respondents. 

By Sri B.C.Pathak,Jdd1.C.G.S,C. 

O.A. 366 of 2001 

Sri JUn DaS, 	 . . Applicant 

By'Advcc ate Sri 5 .Sarma. 

- Versus  

Ufl.ion Of IncUa& 	ors. 	 . 	. . Respondents 

BY Sri. A.Deb Roy, 	Sr C .0. S.0 

O.A. 	372 Cf 	2001. 
\\, 

Sri, Khltish Deb t\Iath 	 . . Apucnt 

By Advocate Sri. S.Sarma 

- 	- 

Union of India & ors. • 	• 	• k<espndents. 
BY"Sri A,Deb Roy, 

/ 

J\ 

/ 

H 

ii 

,•,. 	.. 

I ,  

•' 

'i, 
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V 6.A403o 2 0 01  

rid Nurindhamrnad All, 

Md 8ahabuddin timed, 

rid Alamid Choudhury, 

rid 1-larimurraman A]i, 

S • Sri r3onudhar Das and 

6. rid. Taf 1k All 	. 	 . . . ippll 

By1dvocate Sri 13.Maiakar 

- Versus - 

Unn of IndIa & Ors. 	 • . . Respondents. 

By.,.$ri ADeb Roy, Sr.C.G.S.ç. 

0 A. 109 of 2002 

Sri Dilip KUfliar Tante 	 . . . Applicant 

By Advocate Sri N.Borah. 

- Versus - 

Union cf India & Ors. 	 . . . Respondents 

By Sri A.Deb Roy, Sr.C.G.S.C. 

O.A. 160 of 2002 

1 • Th. Sub@ncj.ra singh 

2. All Ifldia Telecom Employees Union 
Line Staff and Qroup-D, 
rianipur. Division, Imphal 
repreented by Diviional Sedreta,ry, 
Sri. M.Kulla Slngh 	 . . Applicants.. 

fl 	 .. 

1:::E0:ma 	

Respondents 

By Sri J3.Cpathak, Acid]. C.G.S.0 

ORDER 

CHOJDHURY J. (vC) 

The issue involved in th cases pertains to 

conferment of temporary status in the light of the scheme 

prepared by the Telecom Department pursuant to the decisin 

of, the Suprerno Court in Ram ,0opl and others rvs.  Union 

of India and others dated 17.4.90 in writ pet.ition(C) No 

1280 of 1989. Keeping in mind the plight of the casual 

. 

contd..3 



labourers the Supreme Curt in the above mentioned ease 

directed the authority to prepare a scheme on rational 

basis for absorbing as far as possible casual labourers 

those who continuously worked for more than one year in 

the telecola dopart,ent. The,  department of Telecom also 

followed the suit and prepared a scheme of conf.rrnent of 

temporry. status on casual labourers who were employed and 

have rendered Continuous service for more than one year 

•in.the telecom department. 	cordingly the scheme known 

as "Casual Labourers (Grant of Temporary Status and 
Regu1arjsatj0) Scheme 

1989'was proped. Ry order dated 

1.9.99 the Joverriment of India, Department of Telecrnu_ 

nicat.ions mentioned about its approval on grant: of temrc- 
- 	

rary status to the casual labourers who were e1igjbe 

/ >.ç,)Na
n 31.3.97 t3y the said communication It was Clarified 

the grant of temporary status to thecasual labourers 

r dated 12.2.99would he affect e'wjtheffet.from 
97.. By.:the 	Connunicatjor it was also clarified  

-' .......Fat thepersons would e ejjjble for conforment of .. 

temporary J1tuU who WO30 tligihie Ila Ofl 1 .8.98. ,t may 
bementjor-jed that the said conlrflunlcátioflwas Issued to 

the .authorjtjes for judging the eligibility Cr-i 1.8.98 

arid, djd not naturally mean that one was to he in service 
on the date'preacrjd .ori 1.8.98, what was Iuised Waa 

• uinerous applications Were filed before us for conferment 

of temporary status in the lIght of the scheme. In some 

of the Cases we directed the authority to consider the 

cases and to pass appropriate order. In some of the cases 

the authority passed orders rejecting their Claim. Against 

which the aggrieved person moved this Tribinal by way 

of these applications. In some of the applications written 

contcj..4 
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statements were filed and same documents alao4zexed 

- 	 On assessment of documents it appears that there Was no 

conformity with  the findings reached by the authority 
alongwith the records produced regarding their engagements. 
In some cases records indicated that they were engaged 

for more than 240 days, whereas in the finding they were 

shown that they did not served for 240 days. In our 

opinion the mattea requires a fresh re-consideration 
by 6 pesponsible authority so that àaees of eligible 

casual labourers are fairly considered. To cite example 

with the casecóf 0.A.372/2001 the Wrification Committee 

report dated.12.3.02 was shown to u. The Committee 

Caisting of S.C.Tapadar, D.E.(Aamn), N.X.Dae, C.A.O 

(Pnanoe) and C C • Sharma, AD? (Legal) vs rified and me ntjond 

• 	that the applicant did not complete 240 days in a calender 

year, whereas again column No • of days yearwise/monthwiae 

in the Annexure the authority referred to his engagement 
• from A1gust 97 to August 98 which comes around 240 days t 	\ 	1 

on arithn*atjcajcalcuiation. By another verification .• 

11k4 committeo meeting dated 12.3 .2002 coneatjng of M.C.petor, 

- : 

L1L 	-r h 

- 
__) 	;I 

D.(A4inn). N.Iz.Des, C.A.O(Piflaflce) ands.c,Das, ADT(Legal) 

Circle Office •  Guwahati. The committee stated that the 
OPPlicant , completed 45 days in 1994, 26 days in 1995, 24 

days in 1996, 15 days in 1997 and one day.in April, 1998. 
The 

docujents contradict itaejf. Wb are of the opinion 
that such type of enquiry or erificatjor committee does 

not inspire confidence, it Was seem.jngly done in sloven 

and 8lip shod fashion. On the other hand it should be 

entrusted to a responsible authority who would act rationall 

and responsively, After all it involveato the livelihood 

of persona cor1ceod and the Co itmerits of the Government. 
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e1P 
have perused 

background story..qf-the scheme which itself ref lectod 

the approval of the authority for ab3orptiQfl of. those 

people for giving the benefit of Government of India 

at the instance of the Supreme Couit. The counsl for 

the respondents however pointed out that ther,.is a big 
• 	 S 	 .5... 	

setup 

	

change in the adminlstratlL the TeleconLepartmeflt. 	S .  

Referring to the new te1ecort policy of the Government 

of. india 1999, whereby It decided to corporatise the 

• 	 ''' 
 

.through 
Telecom dopaztment iBharat Sanchar. Niam Limited and 

• stated that the matters are now within the domain of the 

• 

	

	BSL.;e are basically concerned in these applications 

as' to the absorption of those casual labourers who were 

worked under the telecom department as on 1.8.98 and who 

were eligible for grant.of temporary status as on that 

day. The office memorandum No.269 94/98 STN.II dated 

29.9.2000 itself indicated the commitmentOf the authority 

for regularisation of the 	al:lbOurerS. It also 

appears from the dommunication issued by the department 

• 	 ,. 	 . dated 3 9 2002 'ihich expressed Its 

f £N o ern for resolving the situation MrIB.C.Pathak.learfled 

.0 sought to raise a question ofmai1ntainahilitY • 

\ 	 some oL the cases where 13S1'IL is a party 13SNL since 

ncbtif led under 	ction 14(2), the Thibiril has no 

z • 	 ' 

jurisdiction to entertain the matter. Inthse applicationS 

. 	
the real issue is absorption of the casual labourers those 

who worked under the tedecorn department from 1 .8.98. The 

respondents. more particularly, Telecom department committed 

'• 	
- 	:'''. 	 ' 
to it's policy for regularisation of such employecs. In 

• the circwnotance5 we are of thu opinion it will he it  fit 

case to issue appropriate directicn to the departnient 

of Telecom and the Chief General Manager, Assam Telecom 

,ircle,Guahati to take appropriate steps for. considering 

H 	' 

 

the case of these applicants afresh by constituting a 

ii 	 . 	 . 	. 	 .
. 	. 

responsible ccnnmittoe to go through It orO!and 

	

. ....... 	

..r. 
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- j -  - - 	 - 
scan their record and if In the end iL fbund these 

people really fuXfl)J3the requireinent it will Issue 

appropriate direction to the concerned authority for 

coRférment of temporary status and their absorption 

é.s per the scheme. It Is expected that the, authority 

shall take appropriate steps after veryfying the records 

and pass appropriate order by notifying these persons 

concerned. This exercise shall not be confined only to 

the appllc•ants. and the authority shall * also deal with 

• the cases left out from the process and examine their 

case ifldependently. The ma.ters are old one therefore 

we. expect that the atthority shall act with utmost' 

expedition and complete the exercise as early, as possible 

preferably within four months from the date of receipt 

of this crder. 

With t 	tile appilcaLion3 atand diponed oi 

There shall, however, be rio order as to costs. 

Thu1 

OfJicer ( T 
C.4.T G(u1VA47'/ /1,ACtJ 
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I 	 I 	 UHARAT SANCHAR NIGAM LIMITED 
1 	 (A Govt. of India Enterprise) 

OFFICE OF THE CHIEF GENERAL MANAGER 
ASSAMCII1CLE/CUWAIIATI 

RI CU 3/10/PT 1/83 	 - 	 Dtd 1602 20041 
Nil.

'lhe approval of competent authority is hereby' conveyed for rcgularizatibn in the post of RM for 61 (sixty-one) 

lSM antI 27 (Twenty-seven) full-time casual labourers working in the different SSAs as particularized in the annexwe. Th1t. 

I ls md the' iltll-thne casual labourers are regularized as RM within the circle ceiling Ilitilt and the snnctiuned strength nI 
ilii' pitsi of R.M. in the dilThrcnt SSAs are hereby created and enhanced to the cient of the. regularization and posting as RM 

in that SSA. 

'ilte l'SMs and fill-Iinic caunI labourers alter obsci'viiig nil deparlinentni formalities arc to be provisionitily 
i1'oitned as IUvi and be posted in the SSAs shown against their names. The fluid appoIntment Is subject to clt,nrimimce ol' PV R 

which are W be obtained from respective administrative authorities. The provisional appointments as RM are to be Issued to 
ihc regularized TSMs and hill-time casual labourers on reporting in the SSA by the respective SSAs alter observing the ji'c- 

tppiiiimlmeut I>rntalities as ('ollo's:- 	 - 

(a) Photo- Identity 
(/) Auc Proof Certificate 

(e) Caste certificate 
I,i Duly tilled in Attestation forms(in triplicate) by TSMs & F/TC/Ls. 

The respective SSAs are to arrange for above pre-appointment formalities in respect of all TSMs and full-time 

catiaI labourers pertaining to SSA whether they are posted In their own SSA or outside their SSA and also have to send 

e docuineiils to the SSAs in which they are posted In case of their posting outside the SSA as shown, 

The :l'sMs and foIl-time casual labourers so regularized as RM must join In respective SSA of postlng within 

:itt tidily) diys of issue of this order and the concerned SSA must release the officials in time accordingly. No one should be 

tIlt'wd to Join beyond the date without the approval of the Circle 0111cc. 

The regularized employees will be E3SNL employees. This is one time nicasure for regularization for the listed 
i,i lici;tls itt particular as RM and postingIappoimtment ihreof. Their cases will not be reopened for consid&ation  for 

rcu Iari,.atioii, appointment and posting in isolation in future. 

(.oinpliancc of follow-up action be intimated to this ornce in time. 

(A. K.Chelleng) 

Asstt General Managem'(Admuhi) 

('up)' to 
1-6 The G M,DR/i RT/i'Z/BGN/KTD/SC. 

The TDM,Nagaon. 

	

8-9 	The Chief Eciginccr(civiI)/(1IectriCfll) 
I 0.1' he A IYI (Stnll),Ciicle Ohlicc,(Juwuluitl. 

	

I. 	Unions & Notice I3oard.' \\ 	.H. 
For Chief Gui 'fIMniimiger 'l'ecconr 

Assnmn Circle/.Guwalmati 
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SSA WISE LIST OFTSM \1D FIT CIL POSTED AT DIFFE RE  

REGULARIASATIQti 

SAs-Oft 

Posted to 

SSA 	n the Deptt 	TSM/ConverSiOfl to F/T I 
CIL 
TSM DR 	01/01/1993 01/0911999 DR 

Sri Nirmal Das 
TSM DR 	01/10/1993 01/09/1999 DR 

2 	Sri Srrkar Bhadra 
TSM DR 	22/12/1994 01/09/1999 DR 

3 	Sri Ranjt Sonowal -  
TSM DR 	01/01/1995 01/09/1999 DR 

4 	SrI Khargeswar Phukan 
DR 	01/09/1995 01/09/1999 . 	DR 

5 	Mrs.Mnilari Basforo TSM 
DR 	01/09/1995 01/09/1999 DR  

t r  13 	Sri Maendra Kumar TSM 
TSM 

. 
JRT 	01/01/1993 01/09/1999 	. NGG 

7 	Si Pawan Koriwar 
TSM JRT 	01/01/1993 01/09/1999 NGG 

8 	Sri Prabin DuUa 
TSM JRT 	•, 01/01/1993 01/09/1999 NGG  

9 	Sri Rajib Bora 
JRT 	I . 	01/01/1993 01109/1999 NGG 

10 	Sri Dipu Bora •TSM 
TSM JRT 	I 	02/01/1993 0110911999 NGG 

11 	Sri Ranjit Sharma 
12 	Sri Had KLGogol TSM JRT 	07/01/1993 01/09/1999 NGG 

NGG 
13 	Sri DirnbesWar Gogol TSM JRT 	07/0111993 01/09/1999 

01/09/1999 	. NGG 
14 	Sri Deva Dutta TSM JRT 	07101/1993 

JRT 	07/01/1993 01/09/1999 NGG 
15 	Sri Lulu <onwar 

Sri Ratneswar Changmai 16 

TSM 
TSM 	. JRT 	07/0111993 01/09/1999 	. NG,G 

NGG 
17 	Sri Prasanta Buragohain TSM JRT 	08/01/1993 01/09/1 999 

01/09/1999 NGG 
18 	Sri Amulya Dutta TSM JRT 	08/01/1993 

01/09/1999 

, 
NGG 

19 	Sri Jatin Keot. TSM JRT 	09/01/1993 
JRT 	10/01/1993 01/09/1999 Sc 

20 	Sri Rjoy 1-lazarika ' TSM 
TSM JRT 	12/01/1993 01/09/1999 , Sc 

21 	Sri Nirmal Changmai 
TSM JRT 	01/08/1993 01/09/1999 Sc 

22 	Sri Jigat Borgohain 
Pbitra Katita TSM JRT 	02/0111994 01/0911 999 SC 

Sc 23 	Sri 
24 	Sri Jihturaj Khanikar TSM JRT 	03/01/1994 01/09/1 999. 

01/0911999. Sc 
25 	Md.Munan All TSM 

TSM 
JRT 	11/01/1994 
JRT 	05/01/1995 01/09/1999 	, ' 	Sc 

2(3 	Sri Sarbeswar Koch 
TSM JRT 	11/01/1995 01/09/1999 	, SC 

21 	Sri Jriprakash Sahu 
TSM JRT 	07/01/1996 01/0911 999. Sc 

28 	Sri Puma Bora 
TSM 07/01/1996 .JRT 01/09/1999 	- Sc 

28 	Sri i\joy Bora 
TSM JRT 	09/0 - 1/1996 01/09/1999 . 	- 	SC 

3() 	Gd l3iren Konwar 
TSM JRT 	02/01/1997 01/09/1 999. SC 

31 	SriT anu Gogol 
TSM JRT 	02101/1997 01/09/1999 sc 

32 	Sri Sanjib Bora 
TSM KTD - 	01/01/1995 01/09/1 999 NOG 

33 	Sri Hnren Das 
TSM KTD 	03/02/1995 01/09/1999 , NGG 

34 	Sri Subal Ch.Das 
TSM \ 	KTD 	24102/1995 0110911999 NGG 

35 	Sri Dulal Dey. 
TSM KTD 	01/03/1995 	.... 01/09/1999 NGG 

36 	Sri Brajen Boro 
TSM KTD 	01/03/1995 01/09/1999 -- BGN 

37 	Sri Joy Sankar Pandey. 
TSM KTD 	01/03/1995 01/09/1 999 , NGG 

38 	Sri Munindra Mandal 
TSM KTD 	01103/1995 0110911999 NGG 

39 	Sri Pradip Kakati 
TSM KTD 	01/04/1995 I 01109/1 999 - BGN 

40 	Sri Manohari Kalita 
TSM KTD 	01/05/1995 01/09/1 999 - - 	NGG 

41 	Sri Ctrandra Kt. Das 
'12. 	Sri Devojit Sonowal TSM , 	KTD 	01/10/1995 01/09/1999 NGG 

NOG 
13 	Sri AkIiit Has. 'ISM 4<TD 	01/01/1906 

KTD 	' 	00/2/1 OciG 
01/09/1999 
01/09/1000 NGG 

'1 , 1 	Sri Rar jit Kar. 
'15 	Sri Mohan Ramchlary 

TSM 
TSM KTD 	14/00/1906 01/09/1999 BGN 

BGt\ 
46 	Sri 13tumidhar Deka. I 	TSM KTD 	01107/1996 01/09/1999 

01/09/1999 . 	DO N 
47Sri Gobinda Barman TSM ' 	tSM 

' KTD 	01/07/1996 
KTD 	' 	01/01/1997 01/09/1999 NGC 

48 	Sri Mukut Kakati 
TSM KTD 04/01/1997 01/09/1999 BG 

'(9 	Md. P. Ali 
hO 	Mrs,t.oxcni Pro TSM KTQ_10l/O7/l997 01/09/1999 BG 

40 

1 
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TASSA WISE LIST OF TSM AND Fit 	PbS tED A1DIEFERENI SSAs ON 

REGULARIASATON 

/ 	SINo 	Name of TSM 	TSM/FT Workln Date of entry Date of conferment of Posted to 

ciL 	SSA In the Depu 	i blvu_onversIvIi LO Flu 

51 	Md.Shershah All TSM 	4GG 01/08/1993 01109/1999 NGG 
HOG 

52 	Sri Dhanti Bora TSM 	NGG 06/0211994 	I 01/09/1 999 
Sc 

53 	Sri Nihar Dey' TSM 	SC 	I 17/10/1985 
01103/1987 

12/03/2003 
02/01/1995 . Sc 

I 54 	SriAbduIUddUS TSM 	Sc 
TSM 	SC 27/03/1987 12/03/ 2003 	.. Sc 

55 	Sri Birendra Das. 
G 	Md. Fazar A ll TSM 	Sc 11/02/1993 0.4110/2001 Sc  

7 	Md.Lulfur Rahmari T-SM 	SC 01/07/1994 12/03/2003 
01/09/1999 

Sc 
Sc 

513 	Si;it.Slpra Saikar TSM 	Sc 
SC 

01/06/1995 
01/04/1997 01/09/1999 Sc  

5 9 	Smt. Anjali Rani Roy. 

60 	Sri Pritu Bhusan Roy, 

TSM 
TSM 	SC 01/0111998 13/03/2003 SC 

l 
(1ri N. t3ora 

Md.Jahur AI (2 

TSM 	TZ 	•. 01/01/1992 

FT GIL 	C.O./GH 	Dec-89 

01/09/1999 
04/11/1999: 

TZ 
BGN 

63 	Mrs.Sobha Levl FT CIL 	JRT 
JRT 

26/02/1982 	. 
04/01/1985 

13102/2000 
01I09/2000 

. NOG 
HOG 

64 	Mrs,KushilaBaSI0re' FT CIL 
FT C/L 	. JRT 24/1111986 	. 13/0212000 . NOG 

65 	Mrs,Prativã'DUtta 
Das FT G/L 	JRT 24/11/1986 13/02/2000 " NGG, 

NGG (36 	Mrs.ManeSWari 
FT GIL 	JRT 01/01/1991 13/02/2000 	,. 

(37 	Mrs.Kumll Horizon 

68 	Mrs.GeetaSiflgh FT G/L 	JRT 01/04111994 	. 13/02/2000 . 	NGG 
SC 

FT GIL 	JRT 01/04/1994 . 13/02/2000 
69 	Mrs,Sita Bás(ore 

FT GIL 	JRT 01/05/1995 13/02/2000  
SC 70 	Sri Nazur Ahmed 

FT GIL 	JRT 01/12/1995 13/02/2000 . 

71 	Sri Monornjan Dutta 
Sri Chakreswar Das FT G/L 	JRT 01/06/1996 13/02i'2000, Sc 

. 	Sc 2 
73 	Sri Nihiudhr Rajwar FT O/L 	JRT 0/06I196 13/02/2000 

02/07/2901 HOG 

I...74 	Mrs.Devi Rani Paul FT G/L 	NGG 20/01/1993 
01/10/1993 . .01/07/2001 . 	. .NGG 

¶ 	75 	Sri MriduI Baslore FT G/L 	HOG 
NGG 18111/1993 10/02/2003 	. 'j 	NGG 

I 	76, 	Sri Sunilal Basfore ' 	FT 
FT O/L 	NGG 01/02/1995 10102/2003 NGG 

77 	Sri Pararneswar Ba(miki. 
FT G/L , 	 .NGG ' 	01105/1995 10/02/2003 •. 	NGG 

78 	Sri Mahesh Basfore 
FT G/L 	NGG May'97 10/02/2003 NGG' 

79 	Sri (3hola Baslore , 
FT C/L 	TZ 04/04/1991 01/08/2000 TZ  

TZ () 	S 	P.(3or 8 	ci 
81 

	
$ti M.Thlukdar FT C/L 	TZ 

. 	IT C/L 	TZ 
31/07./1991 

' 	31/07/1991 

01/08/2000 
01/0I2000 . 

82 	Mis,(3.GOcjol 
FT O/L I 	TZ 

. 
01/08/1991 01/0812000 TZ 

I 	83 	Sri T.BasIore 
FT G/L 	TZ 01/11/1991 01/08/2000. TZ 

84 	Sri P.Na(h 	. 	. 

(35 	Mis.C.I3llflk1 FT G/L 	TZ 

. 
. 	01/11/1 991 01/08/2000 	. 

12/12/2002' 

' TZ 
TZ 

86 	Mrs.S.DeVi FT OIL 	TZ 

FT G/L 1. 	TZ 

01/12/1991 
01/01/1992 01/08/2000 TZ 

I 	87 	Sri S.Dey 
FT C/L 	TZ 05/05/1992 01/08/2000 	. TZ 

LiBi 

aL 




